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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERN BENCH, CHENNAI

Original Application No. 22 of 2022 (SZ)

IN THE MATTER OF:

A. Krishna, Bangalore ... Applicant

Versus

Union of India and others ....Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE RESPONDENT NO. 2
CENTRAL POLLUTION CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHOWETH:

I, Smt. H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 52 years and having office
at the Regional Directorate — Chennai, Central Pollution Control Board, 2nd Floor, 77-A,
Ambattur Industrial Estate, Chennai — 600058, do hereby solemnly affirm and sincerely state

as follows: -

1. That I am working as Scientist 'E" in the Central Pollution Control Board (CPCB) and |
am well conversant with the facts of the application from the records maintained by the
offices of the CPCB. | am competent to swear this independent response on behalf of
the CPCB. That | have carefully perused a copy of the original application served on
the CPCB and have understood the contents therein. That | have read and understood
the contents of the present Reply Affidavit. The contents thereof are true and correct

and nothing material has been concealed therefrom.

H.D.VARALAXMI,m.tecn
Regional Director
CENTRAL POLLUTION CONTROL BOARD
(MOEF & CC. Gowt of indla)
Rogionel Direciorste (Chennai)
2nd Fioor, 77-A, South Avenue Road,
_mbattur iIndustrial Estate, Chennal - 600 06+
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. That the Applicant has filed the present Application under Sections 14 & 15 read with
Section 20 of the National Green Tribunal Act, 2010 highlighting the violations of the
Plastic Waste Management Rules, 2016 (hereinafter referred to as ‘PWM Rules’) in
States of Kerala, Tamil Nadu, Andhra Pradesh and Karnataka by not demonstrating
large scale recyclability, energy recovery or alternate use of multi-layered plastic

containing materials.

. That the averments made in Paras | to IV of the Application is about the addresses of
Applicants and Respondents and the purposes to file present application, hence no

comments from this Answering Respondent.

. That the averments made in Para 1 under the heading ‘Facts in brief” pertains to the
information about Applicant and hence need no comments from this Answering

Respondent.

. That the averments made in Para 2 under the heading ‘Facts in brief” pertains to
information of the Respondents and hence need no comments from this Answering

Respondent.

. That the averments made in Para 3 of the application refers to the violations of the Rule
9 of the PWM Rules and the same are replied in the

consecutive paras of this reply affidavit.

. That the averments made in Para 4 of the application refers to non- compliance of Rule
9 of the PWM Rules in State of Kerala, Tamil Nadu, Andhra Pradesh, and Karnataka.

This Answering Respondent submits that:

a. As per the provisions of Rule 17 (3) of the PWM Rules, State Pollution Control
Boards (hereinafter referred to as ‘SPCB”) are required to file their Annual Report
to CPCB, in Form VI of the Annual Report.

b. As per Form VI, information regarding number of multi-layer manufacturing units

in their respective State/UT is to be provided.

H.D.VARALAXMI,m.tecn
Regional Director
CENTRAL POLLUTION CONTROL BOARD
(MOEF & CC. Gowt of indla)
Rogionel Direciorste (Chennai)
2nd Fioor, 77-A, South Avenue Road,
_mbattur iIndustrial Estate, Chennal - 600 06+
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. As per the Annual Report submitted by the SPCBs/Pollution Control Committees
(hereinafter referred to as ‘PCCs’), 16 States/UTs i.e. Andhra Pradesh, Andaman
& Nicobar Island, Arunachal Pradesh, Bihar, Chandigarh, Chhattisgarh, Daman,
Kerala, Karnataka, Lakshadweep, Maharashtra, Manipur, Meghalaya, Mizoram,
Nagaland, Sikkim, have reported that they do not have any Multi-layer

manufacturing units in their States/Union Territories(UTSs).

. As per information provided by 17 States/UTs i.e. Assam, Goa, Gujarat, Haryana,
Himachal Pradesh, Jammu & Kashmir, Madhya Pradesh, Odisha, Puducherry,
Punjab, Rajasthan, Tamil Nadu, Telangana, Tripura, Uttarakhand, Uttar Pradesh,
West Bengal, total number of 297 Multi Layered Packaging (hereinafter referred

to as “MLP’) manufacturing units are registered in their State /UT.

. As per Rule 13 (2) of the PWM Rules, every producer or brand-owner shall, for
the purpose of registration or for renewal of registration, make an application in
Form-I to(i) “The concerned SPCB or PCC of the Union Territory, if operating in
one or two States or Union Territories” or (ii) “The CPCB, if operating in more

than two States or Union Territories”.

. As per Rule 13 (2) and Form | of the PWM Rules, the units are to provide the
Action Plan for fulfilling Extended Producer Responsibility (hereinafter referred to
as ‘EPR’) liability for collection and processing of plastic waste introduced by them

in the market, for obtaining registration with the States/UT.

. As per the provisions of the PWM Rules, 2016 (as amended), 311 Brand-Owners
(BO) and 4 producers have been given registration by CPCB till date. The total
EPR target as per the submitted action plans by the registered Brand-owners
Producers with CPCB is approximately 8 lakh TPA, which can be used in the road
construction, recycling, waste to energy plants & co-processing units etc. The
Registered entities are required to provide details of processing of plastic waste
introduced by them in the market in the Action Plan submitted for Registration to
CPCB.

H. D VARALAXM ' y M. Tech
Regional Director

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of India)
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h. Details of Action Plan submitted by Producers / Brand-owners registered in
States/UTs shall be available with the concerned SPCB/PCC.

I. Ministry of Environment, Forest & Climate Change (MoEF&CC) have notified
“Guidelines on Extended Producer Responsibility for Plastic Packaging” on
February 16, 2022 in the Schedule Il of the Plastic Waste Management
(Amendment) Rules, 2022. A copy of said guidelines are annexed herewith and is

marked as ‘Annexure R2-I°.

J. As per Clause 5.1 of the Guidelines, following plastic packaging categories
(including Multilayer Packaging (MLP) are covered under Extended Producer
Responsibility:

i. Category-1 Rigid plastic packaging;

ii. Category-1l Flexible plastic packaging of single layer or multilayer (more than one
layer with different types of plastic), plastic sheets or like and covers made of

plastic sheet, carry bags, plastic sachet or pouches;

iii.  Multi-layered plastic packaging (at least one layer of plastic and at least one layer
of material other than plastic);

iv. Category-IV Plastic sheet or like used for packaging as well as carry bags made of

compostable plastics.

k. Clause 7 of the Guidelines specifies different time-bound targets for processing of
different category of plastic wastes to be fulfilled by Producers, Importers & Brand-

Owners (hereinafter referred to as ‘PIBOs’),

I. Asper clause 10.1 of the Guidelines, the PIBOs shall have to register through the online
centralized portal developed by CPCB.

H. D VARALAXM l y M. Tech
Regional Director

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of India)
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As per Clause 10.6 of the Guidelines, “The Producers, Importers & Brand-Owners shall
file annual returns on the plastic packaging waste collected and processed towards
fulfilling obligations under Extended Producer Responsibility with the Central
Pollution Control Board (CPCB) or concerned State Pollution Control Board (SPCB)
or Pollution Control Committee (PCC) as per pro forma prescribed by Central Pollution
Control Board by the 30th June of the next financial year. Information on the reuse
and/or recycled content used for packaging purposes will also be provided. The details
of the registered recyclers from whom the recycled plastic has been procured will also

be provided.”

In view of above, CPCB has developed the Centralized Portal www.cpcbeprplastic.in ;
Trial Web Portal for registration of Registration of Producers Importers and Brand-
Owners (PIBOs) and Plastic Waste Processors (PWPSs) has been launched on March 23,
2022.SOP for Registration has been uploaded on the Portal. Applications for
Registration of Producers Importers and Brand-Owners (PIBOs) and Plastic Waste
Processors (PWPs) under the Plastic Waste Management Rules, 2016 (as Amended)
has been uploaded on the portal.

That the averments made in Paras 5, 6 & 7 of the application pertains to formation of
multi-layered plastic packaging. This Answering Respondent submits that CPCB has
prepared “Guidelines for the Disposal of Non-Recyclable Fraction (Multi-layered)
Plastic Waste” which 1is available on CPCB website on the link:

https://cpch.nic.in/uploads/plasticwaste/quidelines nonrecyclable fraction 24.04.201

8.pdf

That the averments made in Para 8 of the application pertains to scheme of PWM Rules
with respect to Extended Producer Responsibility. The reply for the same has been

submitted by this Answering Respondent in para 7 above.

That the averments made in Para 9 of the application pertains to the responsibility of
the producer to submit plan for collection of waste to SPCB at the time of obtaining
consent to operate or establish, and hence need no comments from this Answering

Respondent.

Jy"f:' fju

H. D VARALAXM l y M. Tech

Regional Director
CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of India)
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That the averments made in Para 10 of the application pertains to the production, import
and recycling of multi layered plastic in India. This Answering Respondent submits
that CPCB issued directions dated October 6, 2020 to all SPCBs/PCCs regarding
registration of plastic brand owners/ producers and fulfilment of EPR as per the
provisions of the PWM Rules. The copy of the said directions is annexed herewith and

is marked as ‘Annexure R2-1T’.

Further, CPCB issued a public notice on March 23, 2021 wherein it was call upon to
all Producer, Brand owners and Importers were required to submit application for
registration before May 15, 2021. A copy of public notice dated 23.03.2021 is annexed

herewith and is marked as ‘Annexure R2-I11°.

Due to prevailing Covid-19 pandemic conditions vide notice dated 14.05.2021 and
16.06.2021, CPCB extended last date for submission of complete application upto
August 1, 2021. A copy of the said notice is annexed herewith and is marked as
‘Annexure R2- IV’.

That the averments made in Para 11 of the application refers to information collected
by Applicant from different sources including Tetra Pak India Pvt. Ltd. It is humbly
submitted by this Answering Respondent that M/s. Tetra Pak India Pvt. Ltd. & M/s.
Uflex Ltd. are not registered with CPCB as a Brand-owner/Producer till date, and hence

need no comments from this Answering Respondent.

That the averments made in Paras 12 & 13 of the application refers to information
available for recycling of multi-layered plastic from the Tetra Pak Pvt. Ltd. This

Answering Respondent submits as follows:

(@) As per information provided in the matter disposed by Hon’ble NGT, Principal
Bench in O.A No. 247/2017 titled as Central Pollution Control Board Vs. State of
Andaman & Nicobar & Ors., whereby 24 States/UTs, 15.62 Lakh TPA of plastic waste
recycled and 1.67 Lakh TPA of plastic waste was co-processed. The report is available

on CPCB’s website (https://cpcb.nic.in/reports-submitted-in-hon-ble-ngt/)

H. D VARALAXM ' y M. Tech
Regional Director

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of India)
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(b) AsperRule 13 (2) of the PWM Rules, “Every person recycling or processing waste
or proposing to recycle or process plastic waste shall make an application to the State
Pollution Control Board or the Pollution Control Committee, for grant of registration
or renewal of registration for the recycling unit, in Form II”. Therefore, the concerned

SPCB/PCC may comment on these averments appropriately.

That the averments made in Paras 14 to 16 of the application refers to the process to
separate layers of multi-layered plastic to make it recyclable. This Answering
Respondent submits that CPCB has prepared the “Guidelines for the Disposal of Non-
Recyclable Fraction (Multi-layered) Plastic (MLP) Waste” for management & disposal
of MLP. A copy of the said guidelines is annexed herewith and is marked as ‘Annexure
R2-V°.

That the averments made in Para 17 of the application refers to non- collection of MLP
by rag pickers resulting into rising solid waste in the country. This Answering
Respondent wants to draw the attention to the guidelines prepared and notified by
MoEF&CC in “Guidelines on Extended Producer Responsibility for Plastic Packaging”
on February 16, 2022 in the Schedule Il of the Plastic Waste Management
(Amendment) Rules, 2022.

Following provisions are included in the Guidelines:

Clause 3: EPR means the responsibility of a producer for the environmentally sound
management of the product until the end of its life;

Clause 10.1: The PIBOs shall have to register through the online centralized portal
developed by CPCB. The certificate of registration shall be issued using the portal.

Clause 10.2: PIBOs shall provide Action Plan containing information on the EPR
Target, category-wise and state-wise, where applicable, through the online centralized
portal developed by CPCB, along with application for registration/renewal of

registration under the PWM Rules, 2016. The Action Plan shall cover tenure of the

H. D VARALAXM l » M.Tech
Regional Director

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Govt of India)
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Registration as per the provisions of the PWM Rules, 2016. The standard operating
procedure for Registration and the Action Plan proforma shall be developed by CPCB

as per these guidelines.

Clause 10.6: The PIBO shall file annual returns on the plastic packaging waste
collected and processed towards fulfilling obligations under EPR with the concerned
CPCB/SPCB/PCC as per proforma prescribed by CPCB by the 30 April of the next
financial year. Information on the reuse and/or recycled content used for packaging
purposes will also be provided. The details of the registered recyclers from whom the

recycled plastic has been procured will also be provided.

Clause 11.1: All plastic waste processors shall have to register with concerned
SPCB/PCC in accordance with the provisions of Rule 13(3) of the PWM Rules, 2016,
on the centralized portal developed by CPCB. CPCB shall lay down uniform procedure

for registration within three months of the publication of these guidelines.

Clause 11.5: Only plastic waste processors registered under the PWM Rules, 2016, as
amended, shall provide certificate for plastic waste processing, except in case of use of
plastic waste in road construction. In case where plastic waste is used in road
construction the PIBO shall provide a self-declaration certificate in proforma developed
by CPCB. The certificate provided by only registered plastic waste processors shall be
considered for fulfilment of EPR obligations by PIBOs. In view of the above
submission, informal sector presently engaged in collection and processing of all kind

of plastic waste and it shall be mobilized towards the formal sector.

That the averments made in Paras 18 to 20 of the application refers to Rule 9(1) of the
PWM Rules which says about the Extended Producer Responsibility (EPR). This

Answering Respondent reiterate the reply stated in para 7 above.

That the averments made in Para 21 of the application refers to poor recovery rate of
tetra pak collection, which resulted into non-collection by rag pickers. This Answering

Respondent reiterate the reply stated in para 12 above.

H. D VARALAXM ' y M. Tech
Regional Director

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of India)
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That the averments made in Paras 22 to 25 of the application refers to alternative use
of multi-layered plastic. This Answering Respondent submits that CPCB has prepared
“Guidelines for the Disposal of Non- Recyclable Fraction (Multi-layered) Plastic
Waste”  which is available on CPCB  website on the link:
https://cpcb.nic.infuploads/plasticwaste/guidelines_nonrecyclable_fraction_24.04.201
8.pdf

That the averments made in Paras 26 to 28 of the application refers to recycling of
multi-layered plastic and its adverse effect on environment. This Answering

Respondent reiterate the reply mentioned in paras 7 to 15 above.

With respect to the averments made in Para 29 (A) to (U) under the heading ‘Grounds’,

this Answering Respondent reiterate the comments mentioned in Paras 7 to 15 above.

In light of the aforesaid submissions, it is respectfully prayed that, this Answering Respondent
No. 2 i.e. CPCB, shall abide by all Orders or directions passed by this Hon’ble Tribunal.

I, Smt.

-0 e

' DEPONENT
HDVARALAXM', M.Tech
Regional Director

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Govt of India)

VERIFICATION

H. D. Varalaxmi, D/o Shri H.S. Devaiah, working as Scientist ‘E’ and posted as

Regional Director (Chennai), Central Pollution Control Board, Respondent no.2 herein do

hereby state that what is stated in paragraph 1 to 20 above are true to the best of my knowledge,

belief and information.

Verified at Chennai on this 04" day of May, 2022.

I

Counsel for Respondent No.2

CPCB

)]-0 P
DEPONENT
H.D.VARALAXM',M.Tech
Regional Director

(MoEF & CC. Gowt of India)
Regional Direciorate (Chennai)
2nd Floor, 77-A, South Avenue Road,
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REPORT IN THE MATTER OF ORIGINAL APPLICATION NO. 22 OF 2022
TITLED AS
KRISHANA, BANGALORE Vs. UNION OF INDIA

1.0 Background

Vide its Order dated February 18, 2022 in the matter of Krishana, Bangalore Vs. Union of
India (OA No. 22/2022), Hon’ble NGT issued the following Directions:

“ The ministry of Environment, Forest & Climate Change (MoEF&CC) & Central Pollution
Control Board (CPCB) and respective state pollution control boards/pollution control
committee are directed to file the status of generation of MLP products within their States and
whether Rule 9(3) has been implemented in their states and if not, what is the action taken
from their side to implement the same, whether there is any mechanism to ascertain the
quantity of such plastic articles manufactured and the quantity of articles Collected,
segregated and re-cycled or re-used or disposed of in a scientific manner as required under
the plastic waste management Rules, 2016 (as amended in 2018) and there is any gap, what
is the nature of mechanism that they have taken ”

2.0 Action taken Report

a. As per the Annual Report (2019-20) submitted by the SPCBs/PCCs, 16 No. States/UTs
(Andhra Pradesh, A&N, Arunachal Pradesh, Bihar, Chandigarh, Chhattisgarh, Daman,
Kerala, Karnataka, Lakshadweep, Maharashtra, Manipur, Meghalaya, Mizoram,
Nagaland, Sikkim,) have reported that they do not have any Multi-layer manufacturing
units in their States/UTs.

As per information provided by 17 No. States/UTs (Assam, Goa, Gujarat, Haryana,
Himachal Pradesh, J&K, MP, Odisha, Puducherry, Punjab, Rajasthan, Tamil Nadu,
Telangana, Tripura, Uttarakhand, Uttar Pradesh, West Bengal), total no. of 297 MLP

manufacturing units are registered in their State /UT.

b. As per Rule 13 (2) and Form -1, the units are to provide the Action Plan for fulfilling
EPR liability for collection and processing of plastic waste introduced by them in the

market, for obtaining registration with the States/UT.

As per provisions of PWM Rules, 2016 (as amended), 311 Brand-Owners (BO) and 4
producers have been given registration by CPCB till date. The total EPR target as per
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the submitted action plans by the registered Brand-owners/Producers with CPCB is
approximately 8 lakh TPA, which can be used in the road construction, recycling, waste

to energy plants & co-processing units etc.

Details of Action Plan submitted by Producers / Brand-owners registered in States/UTs
shall be available with the concerned SPCB/PCC.

CPCB issued directions dated October 6, 2020 to all SPCBs/PCCs Regarding
registration of plastic brand owners/ producers and fulfilment of EPR as per provision
of PWM Rules (Annexure-11).

Further, CPCB issued a public notice on March 23, 2021 vide which it was all Producer,
Brand owners and Importers were required to submit application for Registration before
May 15, 2021 (Annexure-I11). Due to prevailing Covid pandemic conditions vide
notice dated 14.05.2021 and 16.06.2021, CPCB extended last date for submission of
complete application up to August 1, 2021 (Annexure- 1V).

. MoEFCC has notified “Guidelines on Extended Producer Responsibility for Plastic
Packaging” on February 16, 2022 in the Schedule II of Plastic Waste Management
(Amendment) Rules, 2022. (Annexure-1)

In view of above, CPCB has developed the Centralized Portal
“www.cpcbeprplastic.in”; Trial Web Portal for registration of Registration of Producers
Importers and Brand-Owners (PIBOs) and Plastic Waste Processors (PWPs) has been
launched on March 23, 2022. SOP for Registration has been uploaded on the Portal.
Applications for Registration of Producers Importers and Brand-Owners (PIBOs) and
Plastic Waste Processors (PWPs) under Plastic Waste Management Rules, 2016 (as
Amended) has been uploaded on the portal.

CPCB has prepared “Guidelines for the Disposal of Non-Recyclable Fraction (Multi-
layered) Plastic Waste” (Annexure-V)
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AT o7fe 3 forw START e AT oot g




Page 14

[¢TRT Hl—=ve 3(i)] T T TSI © T 3

(z.) "R SamEs IaETAe (SH)" ¥ STITE F 0T a9 T TATGC0 % Jha Taa+ & o
T ICATEH T IcALETAA T8I &,

(F) "AATTE" F qg SAh ATHAT & ST TATRh Toh(oT IcATE IT TATIEEh TeRToNT AT Ll o7 IT oo g
TR TSR AT werTfeee ofte o7 Tt avg F SUTET T A= HAT

(F) "wred” ¥ UHT ATt AT g SEH UF qaeds ued F ®Y H UF IF agAd il g o
i Tegf et Ie ST STHT ag-aTaiT gral

(3) “wariRes GFRR O Afv= a8 & ot & geer, sReaw, ST s aRagd w9 F o
TATIRE T TATT ek IATAT TS TR {oT AT AT 2

(31) "wATTREe Sfte” | UHY worfRes ofte srfesa 8 S wrrfRes & aet ofte 2T €;

(3T) "wATIREE AT THEHLUHRAT" T FoAT o (10 TATTeah SAATAE T ITANT (AT | FofT) 37T T8 I
(Taferg & ), S FFAIeeT § qREfdd Hed § o9 [T=h0rhal eiT JeTd iesd gl

(%) "gA-STHIFAT TATREH FhToRT STATAT" | TATIReH TohionT & AT F =707 # Rorfe a1 BFwTe % &9
H IoT TATREe TohToRT AT T ICATEF & A TAH-STINTRAT STHIFAT A TATIREH Th{o T 6 Tgd &
TEl TEAFA He 3T el Flgd AT i ThToT o ST JcTv TATT e TehfoiiT STATATE AT g

(3) "TF-STHIFAT TATREH TehfoiT AUTASE" F STAH-ITANTHAT STHIFAT FIT THhORT &7 ST=ad ITINT
QT 0 AT O AT TS 6 o0 i stferd J=ANT 7 60 ST o 9991q I0a wATieed GehfoiiT
Fferse sfava g

(%) "STATIH" T FLT SR AT A AAL Toh{oRT AT TATRe offe a1 THT aTg & AFHIT 7 e § a7 A<k
ATITT & ST THH TRISNT T FE Al AU & o0 ThiRT F o wriees offe 31 q9m arRft a1 A1iees
ofte AT A TRfSIT | a9 FaL T ITINT 4T a1l SN AT ATH ATHA &,

(7) "TTHROHAT I HEATT § ST AT STATAL F [AAFIT 6l ThaAT | A1 g3 &,

() "qARHO" T - TATIEeeh AL Tl AT IATE T T HTA H AU IHTET 6 ITATEA 6 [0 Faeae
FT TR st 2;

(T) "qT: ST & FHET aw AT qEEA AR F R | SH IRed AT AT v IReT F for awq A
HEEAT AT F FAAT ST AT S Ha g

() "I AT T STANT" F AR wATReH & a9 [AAha wrteed &, et sbrar & w5
AT o &9 § ITANT 77 797 319 €

(F) "ot e & watawer ©F 32 & grfera Ofq § wftes safirg 7 §ugor, W, Thaed § w4,
T START, TAATH, [0, FTE a7 A7 e Faar A3

(&) "AIFAST A HoT" T Fo1T IeATad F o0 wATiees Aqfrg 7 ITANT FLAT ATHIT 8 i T80 98-
ST (3 T WET #) e 21
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4.

ATETHT SHTAT

Raferiaa Sareat i fearfia Ioames Tt o7 =0 STTR=AT & STl & avid Tar STTuT S

(5.1)

(i)

(ii)

(iii)

(iv)

(5.2)

(6.1)

(i) TR TohioT o Icaras (H);

(i) =T AT AT e TeRioT /AT AATIAT SCATET %0l TATTee GehRfoT T SATATAF (3ATS);

(i)  wT AR (FTe) SEE TE AT ewid [ AThed T quIHTRe [ GaT gE@dr
oTfee 8, ST q&d, o, 3fiT Heaw AT HATAF, WG A¥FY & AFES] & Aqae g&H,
T, 3T HeAH 3R F 94 2l

(iv)  oATi®ee TIfIrg TEehurshat
ReaTRa Sames ke i A
fAerforfea werfees ffeT Fife faearia Scames a1  siasia st 8,

e
& TAT e TehfoiT
caicdl|

e o A7 gedierme (RS e Y wrfee® & a1 uw | ffed oww) fir T T reed
ForforT, TeTrees ofie a1 FHT AT o7 woriead ofic F 99 Fa<, F G, TR 99 AT 9TS

encll|l

A AL TATIREH TehfoliT (TATIEEH i T H FH UF Gq AT TATIReH T o+ qTHIAT T 77 o
FH TH I7)

i IV

TRl o forw sgera weATfRes <fte am S|T STt o Te-8Te FFIecad wTieed & a9 il o
wTRew FHRRT & ey # faearRa Iames e feenfader # fRufofea afae €, sfq:

l. KGHEEEIL

Il. RGEERI

N, =TT wATieed STl &1 ST

IV. 8T a9 {97 g 9¥ A

T

() Fefafera deamd a0 gguor e i g A Figa aéa 9 T g

(i) s ()

(i)  wrETaE ()
(iiiy =T T (Sre)
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(iv)  wATREee ST o THEROTRdT ST (F) TH=HT, (F) ATAT F HSAT, (T) AT T 9
FATH AT (iv) TR FEITRaT F 19 § o0 2,

(W) IeITEF, ATATAH AT qTS FATIHAT (TF T T TSAT | FTH FT 1) AT AT ATTAT THERLITHA AT
T TSI HT0T T TGUOT (A0 A€ AT TGO (HF=07 AT FIRT e i S0 =707 e gy faetaa
AT eI ScaTa A Ted & ATedH | haT STua| 3caTae, AT ST Ji€ TarHai (27 Tsaf
o TS H HTH FT 1) FT TASTEE R e TGIT (HFA0 TS GRT gl d TG0 HA=A07 a7 g7 ot
FRIHd EEATd ScaTas Scaalded Tred & "redHd | T ST

(1) = fRenfaert & TATAT B % TeAT Rt ad 9T § 94T SHaqT % FA S AT a9 § e §
AY IATE! FT IATLA ATAT THISAT F G99 § I [AEqTia IcaTes® Scaialidcd d&d $iI areadiu 3Tt

FY T AT
(6.2) WT (6.1) F AV A ATAT HEATU eI TGO =07 1 F1e7 A f¥a atqerrss Farha aed
* HTEAH § TOTELIR0T IT TohU faT &l sqaamT 981 i

(6.3) ®T (6.1) F AT AW ATAT HEATT Fea 1T IO FRF707 A1 T FAh ¥ AtAerre Fefeha et
= HTETH | ATH TOTeeohd (Rl WT THTS o AT AT Al Heil|

(6.4) UH AT, SHH Tg 9T AT ATHAGTRG AT 1At 2 & siFared 9red a7 Terediad T TaTe
7 AT IeaTee Icavarad fRermaaent & srefie TeEeenor Fard T80T Tad FAAT &f & AT TFLAFT
T Rt g a1 fAfafafds aqt & srqurers § g sAafiaar arft 7 21 5 @ee g, a9
UHT ZTS &1 TSI 0T, aTs 1 UF Aq9Y (U ST & AT, Tk a9 o0l TaTe & forg Fiased 7 &aT
ST TR, ST TR aiasea w2 foar 1T g, sfasgor &t stafd O 947 TS wiar
ERERE FAREL]

(6.5) (% =< &7 @2 (6.1) H Ifcataad U & A& ST-HITE H AT g, qT UHT HEAT IT TAF 39-
FITEAT o e AT & TREEHA gt SHh SAATET, UH AT H, g 9647 il @< 6.1 H Foataa uh
TITT IT-FITE T TT-TT TSAT H THISAT 3, A7 37 SHISAT T T ST F TOMEhd (AT SITUAT| a9,
UF ST | Uk ITRIE F T Fael Ueh TAOTELIhe0T i ATl RIT, A o, Uk Tq § Uk & ATerh
THIAT BT il Tg TEErwo, T4 fRem=eet F AT, 36 3297 & o0 Feald Tguv == a7 T
ATEHAT ATAF FATAT TRAT F SATETT R

(6.6) TIIEEHTT FTd THA, TEATAT T U TEAT, TG HEAT, FFAAT AT HTAEUA AT 37T AT
AT Y WITEFd st AT WA % 99 HedT 3T TIT FUTerd s ST a9 ATHHT TaTT FHA]
g

7. TR STuTes SR ¥ forw w7 3} SuTe R, STt i) ST warfat i areaany

(7.1) ITHTEHI, AR ST A7 F@THAT & &0 GEaria Icames Scaearaa a&d Hife-ar Heihid
fopy ST
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(7.2) SwaTEs (47)

(F Feaia sares sawiRa da (Suey & 3eTgr 1 9 3 3€)

Hifew o (Tt et & arr qen e a1 Bxf aut § =h 78 wnfRes T amsft (@ ife-amw) #1
S Aot 2T () TR foeer &1 B oot § qa-saehr wfees GeRfor srafers & sfea | @@
ST ST S (@) e i o & S9-9w 4 (i) F siavid s areft Jemsi 1 smyf 7 T a1
HTAT (1) A ATHET =JeTs STust

FL A (TR H) = (F + @) - T

freaTia saares savaTtea (Shem) @rea, sife-are Ratha B stro, Sar fF f= T = g
Tt - RAETRa SwTes ST (SHR) se

Y e IcaTe® IaeaTEE (Sfe) e

(Tt fawTEr & 9faed & &7 § - Ffe-am)
. 2021 - 22 25 %
Il. 2022 - 23 70 %
M. 2023 - 24 100 %

Fife-are few == 7 Fearia scames saetEa (Sfem) @, Sar ff ar) 8, Fwr s [

TS T AT FaiFd Ied T2 FF JISHT & 260 6 &7 H IcqTadh g0 Y& a7 STus|

(@) =T % T sTedaT (SUTEy § I8 1 9 3 34W)

IaTad = R 10 srqEw fAearia soames savara (Aearia Scares) d& & ofefia uatq wfees
T STOTE & [AAH 7 IAdH a2 (THT FGHT HHAT g T2 [FIe AT Gred) R w4,

FAT:-

N

AT FRTONT STITIrg o TH=HT T ~qAGH Fq¥ (THT FFETE HHAT g4 9 o F1 grEa)
(FAreaTiRa ST IAETEE (SHER) AT T %)

wTfRew ThioRT #T | 2024-25 2025-26 2026-27 2027-28 =T
Hife SUEESCRE I
e | 50 60 70 80
Fite 1l 30 40 50 60
st 1l 30 40 50 60
&t IV 50 60 70 80

FITE |V TATReE TohioiT HITE (TR o oI S wTiees offe I7 q979 GTRiT oY Frqrecad wiees o
A FLT AT) o AT § TAAH o +qATH TqL H, AR FEAEeT AT F ATETH T FHF(ET & (o0
TATIRE® Toh{SIT STHTOSE T STEHERTOT FHIAT ATHAT Bl

(M  IHF FFEE AT g 9 Rue (Sutey § SI1EIr 1 7 3 39)
(i) Faer THT wriRah, ST T=w T2t fFAT S ahar g, 7 gF gg [utn, safire & S, sfere &

qd, HHe Agi (T8 THER % o) of1fs S q9 e €91 Roere & o 999-a97 9% 9dig 98%
FHIUE STAAT Fea 1T TG FHIF0T AT FIRT AT ATE R TQ-[aert o ST S S
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(ii) STTEF A FATHT F o6 woArieash aferg yaee =9, 2016 F = 5(1) (@) § fAfAfase ais a8t
TATIR e Toh{oT TS T Sifaw Haer g

()  qAAihd TATRES ATHAT F START & T J1eaaT (ST H I8 6 I@)

ITEE A R0 MU AqE FIfE-ATT wATReEE TRONT H ARG TATREd HT STTRT FEATHT FM,
AT~

TR GRS | TAA A TATReT T ATHATIF STTNT

(=¥ & AR wfRes =1 %)
wTRas AT 2025-26 2026-27 2027-28 2028-29 3T
$r Hfe I AT
Ffe | 30 40 50 60
Hfe 1l 10 10 20 20
&ife 5 5 10 10

UH ATHAT H, STl F&T AAATHA 6 HI0T [AA 10 TATieesh AT % a9 H qreqar H T FAT A9
Tol &, Heald TgU A0 FIE G ATHAT-3-HTHAT STEMT 9¥ G T&TF i STUIT| T, TH ATHAT H,
ITqTES, ATATAH AT F1S TATHT T UH IHTEF, ATATAF A< F1€ TaTHT I THFET qTAT % TATT I ¥ g
F T | TAA R AT (VAT et #) 3 ITART ¥ STt areadT i q27 F2A71 2, g s
JTEATT & T [AHTohd AT T START (AT g1 Fea i TGN [HHA 1 halhd AFATST Ted 97 67
TIE & AEA-NEE o forw o= fFwtEa wam

7.3  ATEH (3MF)

(#® Ry Saes SaEiRa 9 (SYTET | IIEr 1§ 3 39)

Hife = (gadt o) & ar=r "4 fwer <1 st aut § s=f 72 wnfes G arrft siv/ar s
T o IeaTat #ir wrfRed TR (Fife-a) # sied e g (F) e e @ fAsfg aut § 93-
STHITHT TATIEEe TenfolvT AT i SET HIAT I STIST ST 3% () foger A<= av & 39-w= 4(ii) %
ST ST ATAT FETSAr T Sl Ay T2 rithss |7rar # 7 syferg v /AT () FEEE g2 STt

FL 2 (THETH) = (F + @) -7

AT faeaTiia IeaTas SaveTtaed (SHeY) &&7, Fife-are Myt T s, sar & S 3y =@ g,
ERIT

v freaia Soaes SaERE (Sher) @

(0 /T * gfasa & €7 7 - ffe-aw)
l. 2021 - 22 25 %
I. 2022 - 23 70 %
. 2023 - 24 100 %

Hifew = | Fife-am fEEaria Scmes Savarad (SHeT) Fe, SEr @ @0 g7, Feald Tguor ==
TS FIT AT Fdiad Ted I HF JISHT F (B0 6 &7 H AT g1 &9 7a7 STus|
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(@  TFER F g qreAar (SuTEY H I7E0 1 9 3 IW)
ArTae, FAEaTd ScaTees IR q&T T UHAd TATeed TehionT ITAL F [AAH HT IAqH
AT (FHT ATETT AT HOeT il SrEa) RAtEa Har, Sar 6 = &7 m@w g, o71iq-
TATIEesh TR TITIT 3 [A=HT T +IAdH &< (THT AGHT HAT [Haem T grga)
(FEreaTia IeaTesh ITRaTdd (SHT3T) T&T FT %)

Tt GHforr it | 2024-25 | 2025-26 2026-27 2027-28 X ITH
FIfe q9aTq o
e | 50 60 70 80
e 1l 30 40 50 60
Fife 1 30 40 50 60
Ffe IV 50 60 70 80

Fite IV Tiees TRioRT ife (FRSRT & o s s riRe® offe a1 a8 GreT 3T FFaeead Ieeh &
A FLT &) o AT § [AAH o +qATH TqL H, TR HEAEeT AT F ATEAH T FHF1ET & (o0
TATIR e RIS STATISE T TEHERLOT FHIAT ATHAT B

(M  IHF FFE HHT 9 e (SuTee # 3Egr 1 9 3 79)
(i) Fae UHT wATieea, RIEHT [THH Al (AT ST TFdT &, F of TS (FHIT, SAT(AL & ST, AITqT |

qd, HHe gl (A8 THE & o) et S| Hare 67| Aae & T 999-999 9% 9dig 956
FE AT Fea T TZUOT AT € FIT T TTE T [Qem-FAaert & SIqame ST ST

(ii) IeaTE, Tg FEATHT HOT T3 TATReh Jafrg yaeg= a7, 2016 F 7w 5(1)(@) § AAfEe =+ a
B TATTRea TeRToRT TAT9re &1 sifaw e 2l

()  qAEihd AT ATHIT F START & g JTeadT (STTEY | I8 6 3@)

IcITEE A= AU TT SAqH FITS-ATE AT ThfoT § TAAHT TATReh H STTNT FEATHT FAM,
TAT:-

TATIEEH THISRT H q={shd ATeesh T AT ITAT

(@F ® raTiaa T & %)
ATREH AehfoT 2025-26 2026-27 2027-28 2028-29 3fix
$r Hife IHH AT
HIfe | 30 40 50 60
e 1l 10 10 20 20
=t 1 5 5 10 10

AT AT & T<h el AT QA= (oha wATieadh i J1Aed il I o (o7 Jgl (=T SO Sandeh ol
UH ITITEH, AATAF, HIS TATHT  THHET HIAT & THIT T il @R & ATeTH | A 1hd Il (ATTcH T
et §) 3 ITANT & AT ATeAAT B T FIAT G, (S ie AT aTeaar & oTfere A= tehd ATl o7
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START AT 81 Fesid YU 0T 91 FiFd siqadrsd 9ed 9% 39 dig & AEM-YaH & fou a7
Rt e

7.4  wiT w@rHt (A=)
® FraRa ST saeiRa de (SumEy § 3ergr 1 9 3 7€)

Hifesh o # (e fammen) & orr A7y foser a7 o< auf # e § @diar $i7 uer 7 T qre0 rfees
RSN TTHAT (FIT-ATT) FT T a9 g (F) THH TO=er a7 BT aut § ITHHT @ T Tiee® TohiorT
& (@) sfaa wra AT e St st

T3 (AT H) =F+F

T IoaTes SaeaTiae (FAearia Scares) e, Fwife-ar /= faw 7 srqaw Fetfa BT s

g e Saaes S (fRearfa sares) @eg
(fed Rar F yhaq F &7 7 - FifeaR)
.| 2021 - 22 25 %
. | 2022 - 23 70 %
. | 2023 - 24 100 %

Hifew e # Ffe-aw Aearia Saames et (Rearfa Scares) @e, ST o a0 81, Feaid Iguor
FR=T07 7€ g Ao Fdiad TIed 92 w13 AT & 260 & &9 | q7 TTHT ZTT T&T 03T ST

(@) T SYIRT & [T Sreaar (SUTse § SITE 4 3K 5 34@)

l. FIT IATET & 7T e | (Teq) ToATResd ThionT T ITTRT FA 9T J1€ TqTHT 9 41 fau m
STATE UHT TRTSHT 7 G STTNT FIA T +JAqT aTedar g

g T %T FieTe TAhad # FIfC | H&d wATeed T H7 OF: TIN AR @reE gLaT ST 716
gTfarsRor  fafF=me & srefi grm

(1) It | (F&q wATRes ThionT) & o IF: ITINT F T ==a9 areaar

CL & (¥ H 99 AW AT AT
# FIfe | & Teq ATReT ot
F W9 & T H)

& IS | Ted weTiees Fehtor Fomregfa, et am=m o
o= 0.9 e 97 T F F2rae T At T 4.9 <fiex

77 FFUT | F 2N
. 2025 - 26 10
. 2026 - 27 15
[i. 2027 - 28 20

V. 2028 — 29 3T I8+ T9AT 25
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El FIe | 7 Tq TATRa ThionT o=t a1 4.9 «fieT a1
TR & Srferh =T T gl
. 2025 - 26 70
Il 2026 - 27 75
1R 2027 - 28 80
V. 2028 — 29 3fiT I8F T9AT 85

(Il) == TFTHT ZIRT TH: START 6T ST ATAT Ted TR{oT i AT T 0T F1€ FGTHT T Taohl & 39 a9 H
Afa/smaaa/@dias T qrs wATResd TS H FH FLah i ST TS TATHT T TR deald TgIor
=07 97 g A oa FsiFd Tied 9 ITAsd HLTUAT|

(IV)  =Ife | T T%&d TATRed GehRfoT il T STANT T AT F1 769 GEATA (TS TTHT) FRT FIE | F
eI ITART T ST ATAT FoT TATIReah TehfoT F FHF AT ST

N, a7 2022-23 =¥ 2023-24 & I 4 ITANT &l T HITC | H&d ATReH TS il 7AT HITC |
& ST ST T ST ATAT e TATIeea TehioT & FHF g STUIT|

(M  TAEET F Y reaar (SUTEY H 3gAr 1 ° 3 7€)
I FaTHT et Ieate® SavaTta (ReaTia 3eares) e & 9fiq uawta wrrffes G smafore &
TAAH T AT T2 (FHT AT ST 2 92 0 70 Jvem #1 gra) giaftad o, sar f §=
T T B

AT FoRTOT STITOrg o TH=HUT T ~qATH Tq¥ (THT AFE HHAT 29 92 FF7 10 f{aer #1 grga)

(FreaTia SeaTes SavaTa (earia Scares) @7 1 %)

wATIREH FehfoiT T 2024-25 2025-26 2026-27 2027-28 3%
Ffe ELEREC I

Ffe | 50 60 70 80

Hfe |l 30 40 50 60

Hfe il 30 40 50 60

Hfe IV 50 60 70 80

TS IV ATiees TenfSr Fife (ST & forg s werfees <fte a1 aT arift sfiT FFaredas wrees o
A FLT AT o ATHA § [AAH o +qATH TqL H, TR FEAEeT AT F ATETH H FFTEeT & (o
TATIR e ToR{SIT SIS T TEHERTOT FHLAT ATHAT Bl

() T FFE T ) e (Surey # 33gr 1 9 3 7€)

(i) Fae UHT wATTeeh, IFAHT [THH Al (AT ST ThdT &, F of TSh (FHIT, AT(AL & ST, AITAE |
qd, HHe Agi (A8 THER & o) of1fe S 99 e §97 Roere & o 999-a97 9% 9dig 98F
FHIUE TAAT Fea 1T TGN FHIH0T A1 FRT AT TTE R Ter-[aert o ST S ST

(ii) FITe T 7g AT FM o6, wArees quiorg yaee Faw, 2016 F F=w 5(1)(@) # fAfAfEs ads
2T wATiRe TehforT srafere 7 sifaw e gn
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()  qAAihd ATREH AT F START & T IR (ST H I8 6 3€)
(i) FTE FATHT FIfe-aT TATReH TR § [AH 0 TATeed T ITART A= &7 AT AT Fam|
TR TRTOT | TAH (o TATIeea T ATATTR ITINT

(7 ¥ fafafda wrffes #1 %)
TREeh FehfSiT Y 2025-26 2026-27 2027-28 2028-29 i
FIfe I I9AT]
Fifz | 30 40 50 60
Frfe 10 10 20 20
Fif 1l 5 5 10 10

(i) UH ATHAT H, ST ALTAH TAATHA 6 HILOT THATT TATeeh AT 6 Fael § qreqar s QT FHAT
T TRl 8, Feald TgU A= € g7 ATHAT-Z-HTHAT ST 9T e T 6l S0 Jo7, UH
AT |, IATEH, ATATAF, SiS TATHT T UH IcdTed ATATAF 1S TaTHT | THFET ATAT & THIT 95 6T
G % ATEAW & qaHihd Ul (ArETeHs Haedt #) & START 60 SAI=T areqar [T FAT g6,
Sl et areaar | AfgT qAEthg @it 1 39 6T 21 Fe Jguer [EEr are, Fidd
ATATEA TIE T TH AL F ATRA-TGTH o 70 G fasfaa wam

(iii) T ATHA H, ST TS TATHT TATIEEH TehioNT AT T IcdTah SHL/AT AATAF |l g, qOf @< 7.2 &Y

7.3 oft W ITUTEH SAT/AT AATAH 6 ®T H Ik (Aearied IcdTa® Iacarad (Fearad Scarash) aeai
S arearst & FeTid Fa % o ang g

(7.5) HIfew =1 | FIf-a AEaTa Icaras Iaarad (Reard Ica1ash) d&, STaT St a0 21, T
T & 35 & =9 | war fhar o

(7.6) TAATEE et 1 @1 F & o Iaersg =il & g a2 9 TG, AL F [THH0
AT TR | AR TATIeeh ATHIT % ISTANT shl ATl 7 Ao Toash I a9 & fhar
ST

(7.7) vATRew erfoT 92 fAeqriia St STvErad (SHeY), dT ardi & ar-ary, Fefertea

HATAEST & YT 9T Fex 1T TgU0 707 are g A fFw u feenfagert & sqan fewre i =i
FETET &0

(i) T: STANT T TRTAT I ATAT Tohol TSSITS AT,

(ii) TAHHT & 1T ST TeoheT RATSHT,

(iiii) woATTE TeRfSIT AR § QA= TATeed JTT 3% (iv) TITEer & fore Tt Rerefam

(7.8) =fx aATeA FEAT UHY TATIREH Toh{SIT T STANT FLdl g ST TIaeft araraor & 100% a0 sTTee =
g, 3T IHHT TATEST IT TATAL0 9T AT Tdhedd TATT A1 I=qT €, T Fle GEH ATReh AT TEAAF
FAAT AT FE AT =T o TE T@aAr @, S he T TG0 [{IAT qrE, ARAT AAF S, FeR T Ter
THTA TSI 3T STRTRERT HeqT STET A Semelt T YA gl UHT arRit & o f@eara
STITEH I AT AN A5l R




Page 23
12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

8. FIAy e SoEs SAEAa TS & gqFT, fUew 9¥ F fPeaia Sces

ST T&T 3T @] H gaqT # U i Torr T, AR Ay Feaia saes stweiea
THTOTYAT it forshl 3 @i AT
(8.1) THET FiT TTHT o uw feaTia Scme® Saartaa (Rearia Icaras) A&t &l Alfe-are T

T foram g, Referfaa & forw stferers &1 ST=RT 7 |Jhar g, o79iq -

(i) T 9.5 F el freger o 7 wefy i gorers,

(i) AT AT H ITANT 6 0 Rt weAr

(i) T 7T ITUTEHI, ATATART ST FTE TATHIT FT S=4T
(8.2) U FHIT | ATAAT FT ITANT Facl IET Flfe § FoILTe, SR ¥ &t & forw rar s w&har 21
T: START F SAd ATEAT FT START IH: STANT, TIHFT ¥ THT TGHH AT g 9 o= & forw
YL o ToIT o ST | g1 TS0 o ST SATELrT T STANT TR0 ST T AAHTT ST g 98
e o oI 6T ST 9aT g T80T STaT SAT g aTel el STTererT 7 IH: START AT {4 & (o0
SYANT A5l FhAT ST THhaT Bl
(8.3) I IcUTE, SATATAH AT TS TATHT IHT FI[S F 7T IcATEeh!, ATATAhT 3T TS TATIHAT F AT
FaTia IeuTes ST THTIYS @IS U hife & Fefie 1o faedqriia Scarash Saeariaed aredar

T AT T T qHhaT 2

(8.4) TawaTa IcUTe® IAETAE & & FqWd TS el wea Fd q9T U He99g¥ &l
ITATEhI, AATTHI AT TS TTHAT FRT AFeATeT Tod 92 AT e J&=qa BHHAm Sroam Fea
TS (A0 AT, FRThd qed T2 TH a3 & SAEE-IaT & (o0 g fFhfaa Fam

9. AT TTaeT 1 SAfaraor

(9.1)  TATET AT [UTEAT HT TATT TG AT IHH T FA TAT TATEL0T G507 =6 Fqameor, = siw
STLHT & TATS & (1T ITATERT, ATATAHT 3T AT ATICTh] GIT SHTST AEAT I T F FT T & qael |
TEUUTHAT ZTT AT % TG % ST 9% a0 Afaqid SQerd il ST

(9.2) T U AV ATE T RSN H HT TT &7 6 G [eTed aredarsii &l T T F %
AT | ITATEI, ATATARI AT TS AT, TIAHRIRATS AT (HATE TATH e e aTel THERLohd |
o giaver Afagfd F wfadrr siv wger F oo fRemfagder sfasrfaa o siv o= afegta G
STTORTT| O Taoi T faqia gadt faerntaaer Fr srferd sqam seEm G s

(9.3) =7 TRenfHeen ® &9 T5T &F g7 Mg [@eEard Ices Suiardd (SHeR) a&,
STALRTTICAl 3T ATETATSAT T TT LA o Farel H &1 T AT AT § HATTd STl ATITAHT 3T AT
TRl I 1 T RI=07 A€ IRT T Ta0 &Ataqid, T9T AR], ST il ST

(9.4) wAEXY ATIYRT Ffaq =T TZUT [RIAT TS FRT ITT ATHRAT H FH FT Tg IATEH,
ATATAFT 3T TS ATl (I | ATH TSTI/ET T AT | T Al HY TG ST, AATAHT AT AT
ATfert o forT), weTfees Tafre THeaaurhal e [a=horshal i v TTg THEHRTRAT - I &
FAl, ATFAT T I, TE-TEERFRara v 39 Fafa & ammar srom, s F 27 fRemfAcen F srefiw
ReTRa T T oo BEaTid ScaTes STearad (SHIEY) deai/Ica<aradl i areqarait &l 21 Tal
Fd g T T T R 7 37 ygwer e afuf sta aw 9= Fwrars a8t T a7 e
ST =TT A7, TS WEu T RE=r A /agu T R At & e S S

(9.5) TAETIT AT & AW | Icq1a, AATAF AL T Ao 39 fQerni=aen § Mt aregar
o T Aol R BT @9 aw & o ool Aearia Icames Savaridcd areddT 3ol a9 & (o7U qie a9
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£ srafer F o s gy STeEm e AT §, BT Scates STeattdcd areddr £ FHT FT 99 Taady
F AU ATae T FuT o Hae T BT STaT g1 AR T2 qAqiEaeiiy Afaqid Scarashl, Arardaht i e
ATt T FRETET AT T <F ST, i -

(i) SHT T % U 99 dia¥ : 75% e

(i) =TI F AT 60% e

(i) o= T fav 40% e
IO YT & 7 g 9% 3 a9 TX g & TLAT TATECoT aafaqfd it T | ATz 7 A
SITUIY| 2Tg SAaeT q9=ATeady aut § off IeaTaehl, saTaent 3i¥ sie qrferhi g ToATiRed TehfonT Jafarg *
TAGT 3T TAAH Al STTATT (T

(9.6) AT ATALT F orefie w1 T 7 [fer 1 Fegrar wguor [F=ror A1 AT =7 qgur v e
T ST FRI=07 AT GTRT U ST UEah! @1d H T@T STTONT| U %l T TS 180 T STANT TATEe TehfoiiT
AITAY F FEUBIT AT A-qa= ka1 e aarfa Roere % gugor v q=wo/ffare qurty § suaer
T s, e a7 ety afagfd e STt 81 wrfResw srafore yde F oo arfis sramw 9w
faferat & SsoeeT F die-adest f1 et ffeaia soares saeetEeg Fateaa atata g i STt
T T FATAT H qerw AT g sTHed XA S

10.  STUTSHI, AATAI AT i€ ATfART Hi =T

(10.1) ITATEHI, AATART AT TS ATART HI Fexld TGO AT € gRT FAFET e sxiFd
e o HTEAH & TR0 FLAT GITI TSTEEIshe 0T &7 SHTT 97 Tee T ITANT Hieh Sl fham
ST

(10.2) ITqTE, ATATAS AT FE AITH Feald TGO [T € g7 AFea Aqare #idd aed
F UTLAH  wATResw qaig vaud (fesequy) Faw, 2016 F Tefia TReersheor a1 Fd o &
U sreeT & AT BEaid IEE IR 9, AUI-a gl AN 2l, 9% A&l I6 wr

TSET TEF FHAM Tg FA JIOET TATRew  AGE Jaegd =7|, 2016 F Iadl & Ao
oo i osatar #1 FEe w00 e F o amE "= T s w1 Jee
TIRAT 39 fRemEeet & dIqar =g Yguo [0 are grT GswEa fwar smom

(10.3) @@= 4(iii) F 31efi s At aie Arferd Bl Soaes /AT smETaE § '@her T wiiRed
TRfoiT F71 fFawer @ 4(i) 7 4(i) F T Ao ¥ TG HEM FIE AqTw 9T AN g AT g
4(i) 3fT 4(ii) = STeN= o ATl TAF IUTEF AT AATASF o {70 HTAT I IcqTEH 3f¥ AATAFR T
JTEAAT | FSTAT SATUATI AT ATI® FIRT @&l T2 A0-G1 AET afgd U @0a &7 e oo
Y@ ST

(10.4) == 4(i) 3T 4(ii) F AT AT JT IUTeF T AATTH @ 4(iii) F e o aer aJie
qrfersh T IUASH FIT5 T2 TATIREH FehfordT ITHUT T {TAT FT Nawie T@ar grm Avfia f&fa
AT Gfed UH AT #1 RF Iced ST ATas® R SAR-e @l S afs UE ReFe T8l
FAT AT &, A Ire T FGEaia Somes ITErdcd areqdr T FAT R AFarsd Tehid
STATEH, ATATAH AT TS ATAH 6 dIo HeAd@IT I FII0T H FiF-AH HT

(10.5) faEariea ScTe® SAYEIAE ATeATATSAl /I | T FIA & (70 wATeed TepfoRT AT F
TR & U UF o oufory o GwEa w39 & ow, Scres, aas Y Jie qifersd ST
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FTTHT YU AT I @ (AT 9F) AT A AT Figd FHT ASET AT FT THadT gl Tg FaH
TATRed ThISRT FATAT FT 36 AAMAT F A1 HeATT & T

(10.6) STITEH, AMATIF ¥ AT AT oW =i ad % 30 A (A-fAatud) T Feaid T
fAsor a1 g AR TEmt F oaqaw qEtad Feard guer FEEe a9 Ar Iy yguer [
e AT Ul fHeEer afafa F ary fearia Scmes SavatEed & e areaarst i W #T &
o v v yEERd wrfRed TERET sty arfuw fAeeft atfae wam SRR szt w
o ITANT BT S AT U9 SUART /AT qAEhd 9T ok Y § fT SEEEr J& i ST
39 TR w1 Ao € G S SeE qEeEted Wt fi @i i TS )
11, ATee® AT THERRATsn & S[AH1 (enfis wrifeeT gawmst aiga @asusdr AT
I AUTAY THERITHAT)

(11.1) Tt ATEeF ATMAT THERLTHATA Hl Feald TGO [HFa0r q€ gy GFwfaa sxida aea
T TATRew AqIAE gagd FFw, 2016 F IqEg 13(3) F AqAN HEldd ToF qguur I are
7 Sgur T afAfa & A ISEE AT g heR T Ygu I 912, =9 fRenfHeert &
THRTIE o AT Fard & fav Toredior & forw vk gar giwear srfessaa sam

(11.2) TfEe® AqIAT THERLHRAT To4F @ a9 6l AT F 9997 a0 @< a9 H 30
TIT TH Feald TGO [FFA0r € g7 @FHET FxiFd qed 9T [@Rd TRET F O AGET THER
AT AT ST AT At Avfi-ar arfus fEaweft seqa F4

(11.3) =AT*eaH AATAY THERILEHRAT T THEHT ST Icd1aeh, AATAH 3T AS ATl Hl ATeeHh
AU T FA AT, ANUF AN TT, Feald TgU0 o I gRT FaFa F&da aed i
TATREE ATTAT THERLURAT i JadTee q¥ off IUeTse FTs SATUA

(11.4) =tz el ff &2 9 7g 9 S1ar g & rfes aufdry yoemorsdal g Y@ | At Te
ST AT 8, ql TATReh Aq(ALT THERLUHAT HI 5T TG0 [IA0 e FRT Feald TguT
A= a1 g sttea¥a afmar & oqar, Geafa Soes STead (S9eR) &+ & ofefiT
A F U a9 67 Jqre & forg gfaatad ¢ fam smom

(11.5) wTfes oqidrg weaed (fesegun) Faw, 2016 F oefiq Ioediga  wATtes  Taiere
THERIUAT, HEF AT H TATeed AIY F ITANT F HTHA Fl DISHL, TATRSE:  JI1UY

TEERIOT F o0 JHTOT O Y& RS UH A § AT 92F A H tATRed AIfg Fw ITTR
T ST @, 3eaTe, SATah ST A Aiferd weid gguer fREAer e g fawEa et § U

TI-TTIOT THTOT 9 TST9 FI1 TS, ATATAF AT J€ ATerd g7 (aedied ScdTesd Saardc
(EHTT) ATEATS FT QT A o0 Feaer TREFA wATiRad AUty yEERwERal gy Ja T
TAT THTOT 95 q1T g

(11.6) sHm1Or o & U WMl Fwam yguor e & g Gwtba Gar stom G«
AT H, AT FRT [AA0hT AT GenfoT STOIUE i ATAT AT 6l 9T AT & ATer® Aal
M T 97 TATRedh GepfoiT HU-aT ZRM ¥ TOH IUAF FT SHUHST ST AFATT g

(11.7) TEdiga wnfes smfie yEerEal grT e Tu e e e F o
THTOT 95 TR IcITEe, SATATaF ST J7€ AT 7 T ATGRIAT % A9 9%, b1 a6 @l
TEHT A-ALHI 6 AT 9T AT ATMRTN Fexld TGUO HIAT qE, UH THIT T F Haihd qied
TSR FA F OO g BT s
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(11.8) wTfEes Teahfstr sraferg & e a9t ow Auem i suferg & oS0, aqig ¥ o,
Hie 95 (A8 THERLW) & KT FT ATl TATReEh AATAT THERLTHAT, Feald TgUo I are
FT TFET Fied qed 9% arud g 9T AT WRET F O AGE AHEART &M R X
TEITO qTaeoity &9 F g3 Afd ¥ s [ e g aqmw v RarFReet, gEaa H=Et 5
AET AT TohfoT AT T FAae gt w4

12, ¥ IgUOr REaer i & syfReer

(12.1) v Iguor RE=0r 91 AFarsd 91 & AeAT ¥ & q AfgE Al § HwH OwW F
ITUTEH, AATAF AT FiS ATferw 3T ToATRed AT(AY  THERLOHRATA Hl TOTELIFhd HM Feal
U A 91 wTRed qutorg yaud (fesegun) fam, 2016 F aefiv dremdisn F i
F forw ame "@=re ghEr AR wom

(12.2) F== YU F=A0 9% o9+ g0 [Afed ST & SAqar ISl & o7 sEeEdr <
FEARN ® oo 69 v Faft &t FEERr ® oo arfis f 3 F6%ar g1 TS Aqmd #®, @l
STATE, AATAH AT FAE AT, o TGO HFaor are/saguer HH=or gfafa @i sfawrar § wH
EREECA A D G L D b o 1 E 2 B o L 1 e e 1 I 1 o G M 2 e S
=T a7 A7 yguw REEor GfEfa F 9T srEE fiE 9T #7 9Fdr gl

(12.3) TREEHRT, 3ITATEH, ATATAS AT TS ATF FET AAATST U SAE6ad STHT Fed & I TA78
% A T SO TR i oeafd, wTies oty yagd  (Teseguw) FEw, 2016 &

ERINRl

(12.4) =T U [Fa0r are =g a7 et Frafaiase stseor, sEr o 3fea a6q= T S, F
ATeAH F AL ST At @ aireT & GTeqH " ScATad, SATdHd AT Si€ HIfeT® h AqITAT
TATIT FAMN Feald TgU0r =0 7€, sasaswargane, e i amates d@moirar & Aqread
H woATRe® ATAL THET & ATATAT T GATIT | FT GHal gl TATReh ATAT THERLOHAT AT
TS ATEHT T & | HH F0T a1 GIea 13l 6 AT H, Feald g0 = a1, afw smaeas
g, T YU AEE 1 A1 yguwr [EEw affa w7 wrar wT #&7 FEw 3 gwar g1 (12.5)

Fea T TG AT qIE S ITHTEH, ATITAH ST FIS ATTTH il AT THRIAT FGT AT ST
o ag #ir 30 ey a& AU g™ 9% qE@adi Aodid aud § GFeara IoeEs Iaeerd
(1) T E1L8 FreFqret &w 0 I FA ) el L5 El
(12.6) F=a YU FFAW qE wATRew AqiAte Faud Faw, 2016 F el wifees & fow

FeqTT IcaTas Scadarded aregarat fif qfd # qdrera quremal & 7ex Faftaq gare gt
F F forw w97 wfua s om

(12.7) =7 wguo [AEa0r a1, A-arus e 9% wlited a9 & ATA-A1 TATeedh Tonfoi
areaft @ fAfser afoey F st srEar #1 F forv uwtg Ot et sufie #v deearas
A FT|

(12.8) Fwar@ WU F==Aw a1, [T &7 ¥ @€ 7.6 F #ag § THAD-aa® AqgEar i
STLHAT FT TaqT @M 6 0 ATRed THRRT X ATRed AqfAL ToaT § Gaiad SrarRiHar Hf
YT FHe
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13. TT YW e SEfgur e gt f s

(13.1) wafaa w7 wguor fAeEr arE/aguor = afafa, Fee yguor JeEEr 99 g GEEa
AAATST T % HILAT ¥ IcqTaeh, ATATAF < J1€ HqIfersd (TF AT & TSTT H FrALd) 3T wATREH
AUTAY TEHERIUEHATAT I TOTELHT HI(T| ToEelamaor & U Iuey fFearia Saoaes Iaearad
Efem) drea uw R ST s yguer [eEEer ae/vguer s qffa, w=mg o amEtase
ATTFIOT & ATAH F AT Rew AU gaegq (Fesequa) =, 2016 F dqEm 9+l Afdwmar &
IcUTeh, ATATAF AT FTS HATTF F HATT-HATT TATREHh ATIAT THERLUHRATS & [[reqr 3T smafdeh
T TLAT F ATLTH F IATEH, ATATAF AT T AITh 6 TAITAT T qeATAT FHAT gl

(13.2) Trsx wguor A=y ae/oguor ey |fafa, S99 geanst (smare RAE) & 9= gw @
FEM gl aTfis e 2 9T faearid Soames Iaarda (S9rer) Rt &1 @@r 981
T & o =3 Ul FaETEe ¥ YT FAT T yguer e are/vguer e afafy st
ATEFHTAT | SUTEH, AFATAH ST AT AT ST AT Reh ATTAY THERIURATel g Toqd AT
RO, F wguur [{Eewr 9 #i7 TRqa FG T SH sAAdred e Smed IeErd
(FHTMR) T I ATATS HLIT|

(13.3) Trsx wgur fF=rr arE/aguer FEer afafd, wrfees soforee yagq =, 2016 & srefi=
T & o Aeqia Icaes SAvaldd aredqrel &1 I &9 | siaared qeva qoreTidl &
e Fataa gare gt #x & o s a earha s

(13.4) =7 YU =T SE/vguer Heeor aufd, se-arts e 9% T Aqi9rg & arf-

T TR TeRtor AT @t At gt F ster # s w F forv ey Fu oww fatia
T AT FT UF HASATHE AT HIT

14,  STUTEH, AATAF X TS ATH GRT TATREH ThiSRT SAATAT FAZT TOITAT
(14.1) STITEH, AFTAF T AT AIH, AqT @EATd IcqTESw IAarded (SHIeMR) aredarat & T

FIA U TATRSH il AT o ST I AEALTFATIHT TATREH ThioHT SATIAT & FAZT 3T TAHIT
F FEATE T T FwEE AT GFAT g THH SCTEH, AATAE T AT AIGE FRT AUATT T

faeaTia IcaTas® IAaTd (SH1eTR) % FATada & q-aiiai & A 9 [utotag aieatod ar
GET K
(F)  AUUE wATRe® HUGWT deal ST TRt REFadt giaend (THeRUE) s d w7 AT
(@)  HURT FEl H TATRed THORT AU FT AU MEATHAT FAT, THH UHT G
T ATRY ST A= 1iad 0 TT & 3T /AT & A9 H &,
(M) A, I GHAEQL, AT S AE T AT A JEFGT FLd AT AL T8
SRt Hearelt | veATiRad F G T YrRer FEAT, T I Ay HEATH | AU F

T sraeaT yae #Ar gl 39 e #T SuART GRAT 8 "5Uer s gfEgd &

T sraeTd ATARTRGE SAFEAT Y| FHIAT,

() Fg gEtEd #Ar F @ FwR® ¥ uEy R U werew  GHRT oty &
TEATAAT Tl TAAHOTRAT GIT Uk Toreeishd qraeT § A= & 7efia FFar srar
g AT qHESEE Afd § 306 ifaw TN it sqAfa &7 St )
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(14.2) 3TITEF, AATAF AT AT AMAF Tg GEATHT HL o GUBM Fexi F dedh SHEEAT & AHIY,
AT AT THISRT rafre it suferd AT, 9g= o sifaw ITanThaten & oo smeam & &= &
€I | T@d gU, 39 &3 aF HIHd dal g T STl T30 3T T¢aTq H TG ATASET 2
(14.3) sraferg ugor # siqaferd T€AT0 AITAT T 9T Y qF9# 7 ggard Fhu 70 sifaw
STANT g &7 (|

(14.4) Taf>g® TULT Feal 6 ANIERT - TAEF U g TATReH: TohioRT AITAT AT IAH
ITTErT AT qA=HT AT 3% T U S S £ gf® & demsdisy ar s aw ¥ w6 w
T JHT T ATHFLON AT HIT &

15. fRaRa Saes StEfe (=) iRt & gt

STATEH, ATATAF 3T FIE ATIH FHI AFTATET Ted ¢ qTU [Aauil A wed q9T [ o=
Fi i 30 A Tk At gurvE & oo st v " F FEwer F '@y wEw S
AAREATA § ITH TR0 THIT T &7 (a0 TG FAT AT ST, AATAF AT F1E AT
AT TREEFT wTfees U JHeRurEaisl ger e U Tu FEwer i staared aed geT
S T T AT F OHTHS H, ScHTed, ATATE oY die Hiferd & fararRa Icuresw Suearda
(FHR) aTeaar & [T & & o F=a/AR s 1w BEr G smom o8 gw@mous S
gguor Ao arE/arsy gguer fMEEer are/aguer e qfEta, gerfeafa, s game F oadie
LR

16.  FFa AR qed

(16.1) =T WU A0 7€, SOTEH, AFTAH TSEEHI0 ST FATE AT, AT  TepforT
AUTAT F TATREH ATTAY F TEHERLOTRATAT T TSR0 o AqTF-A1F arirg 31 d7+ 2022 a%
ot (Furfees a7 arfties) s #2a F fro us aivarss yorrelt &= wanfua wam-

(16.2) IcITEH, AATAH AT F7E HIOTh, ToAT(REH TepfoldT 6 ToATIeeH AT THERCOTRATA LT
TR & JT-A71 fEaivE (FATs/artts) ahad 3 & o wsg gguer == a1€ grr
i &1 TS AT TOITAT o T VAT w1 o A A o S siavig her @ 9@ §
Tfee® TepfonT ATRIT & fafFwiar siv dYersdien g™T aee § A10 MU wofTited GhRfonT &7 qRil
A IRt grar gl qg dTemealer ST wTieed GnfoiT STIIMY & AHRIHATa/T ALY
THERLOTRATA il oET gt & g § g ft fRmemom)

(16.3)Trsx wguur e ae/fmguwr feeor "fafy o derdder F S & oamrany
TAAFOTRATA /AT TEHERLITHATAT o [0 T gI a9 T FT ITAN FHA| Tg a9 T ATeesh
Fgfores yeaegw gy, 2016 F efiw wifees GfSET smfay & fow fRAeafa Ssoes saatae
(EHER) F FITaaT F Gafed saen e et & @99 § Uaha f6g 37 9S) & &9 § F:1d
FAMM dTrEarar, R T A1, AT AAATRT o9F I IT WehiH 6 AR 6 GaeT Ta\ FT TG
£l

(16.3) AFATEH a9 e fawfaa g dF wATees qaforg vae= F=m, 2016 F srefiw faearfa
ITEF IR (SHTR) F FwrATeaa o gatad oy et @ stteere ff ¥ "@=rfera
B sTom)

17.  ferot

TS T FEEer FrE/aguer R qfid, TSE/AT TST a9 § SoEe, AATaE oY JiE qriers®
(Rred wrfees GRS amRft % Icares affafea g) i wrfRes safory syeeheorsare geT
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e STe® SIEdE fif I & gag § FEaid Iced IuiErdd (SHeY) ded U7
T RO Fraig g FI=7 F1% &7 T&5qa F40 g ROe wffied Aqidree yaga a7 2016
F e eq oA wWOE R |fEta & AT TEqa AT SR TST qguw [{EE e, asa/ET
TS & W EH/HaE )iy & MUed F 699 ¥ Feard qgue FEEr € #7 SR au A 31
SATE T aTuE RO o J&qa Ham

18. wTRew JUfAE woead (fresgquw) Faw F sefin R sas stwiRe (Shemw) *
o afafa

(18.1) fawari@ ScuTe® Sa¥eTdca  (SMremR) fRemcen & wHovgw #@fgg fBeamha Somes
SAETAE (SHR) % T FAaaq & o 9aieqwor, a9 T ey aiadd §9eT &1 39T
#r e #39 F O steger, FE qguOr FEEW G AT sregear H FeAT qguer [EEr e
T UF giAfa #& T Gy smom 7y a9y Gt soew sawEe ($fem) F et

it T FGi ST THH S ATell FHSATSAT B X FIA F [0 AELIw I HT HAM ZH
GRS S 1 G B i B T et M e B 2 1 B 1 1 L S e D S 1 2

IET/IERAT T ATAR a1 A aferfera )

(18.2) =w wfAfq & Hafaq FATAI/EFNTT & WA S Sam™a oY a8l F1F G391, qed, a9
AT HeAH STH TATAT, TS T Tq=gdl (AT, THET 3T USThHaHhe (W, AT J 470,
(Frue), Tredtr watavef st sEeT e (((9) sie AT senfe @9, afefy F sree
T a7 R o srEe i oft s st st Rewfora g

SUTeEr
e S A O A

K 1 R S e RS 1 2 e O O 1 e O 1 O s e G e s 1 O s KA R
[€T 7.2 (%), (@) A (M), @€ 7.3 (F), (F) A (M), A & 7.4 (F), (F) X (1) 4]
I8 1 ¢

T 2022-23

FrorT H Tor & . Fofi-a wrrfRed TSI (Fofy 1l | 100 fifew aw

AHTAT TAT R FehfoiT)
70% FT TT T U AT 70 Hifeew o

AR F ol U wfEed TRRW qule | awafyw st F aqEr, Shew ¥ adfiw
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the16th February, 2022

G.S.R. 133(E).—In exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely: -

1. (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule
(1), for the words “as per guidelines issued under these rules from time to time”, the words “as per guidelines
specified in SCHEDULE — I1” shall substituted.

3. In the said rules, after SCHEDULE — I, the following Schedule shall be inserted namely:-
‘SCHEDULE-II
[See Rule 9 (1)]
Guidelines on Extended Producer Responsibility for Plastic Packaging
1. Background:

(1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ‘The
Ministry’), notified the Plastic Waste Mana%ement Rules, 2016 on 18™ March, 2016. The Ministry also notified the
Solid Waste Management Rules, 2016 on 8" April, 2016. As plastic waste is part of solid waste, therefore, both the
rules apply to managing plastic waste in the country.

(1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram
panchayats, waste generators, retailers and street vendors to manage plastic waste. (1.3) The Plastic Waste
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste.
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules,
2016, apply until, specifically mentioned in these guidelines;

2. Date of Coming into Effect:

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer
Responsibility obligations will be aligned with these guidelines.

3. Definitions:

(a) “Biodegradable plastics” means that plastics, other than compostable plastics, which undergoes complete
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central
Pollution Control Board.

(b) “Brand Owner” means a person or company who sells any commodity under a registered brand label or trade
mark;

(c) “Carry Bags” (covered under Category Il of plastic packaging — Clause (5.1) (1)) means bags made from plastic
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods
are sealed prior to use ;

(d) “End of Life disposal” means using plastic waste for generation of energy and includes co-processing (e.g. in
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc;

(e) “Extended Producer Responsibility” means the responsibility of a producer for the environmentally sound
management of the product until the end of its life;
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(f) “Importer” means a person who imports plastic packaging product or products with plastic packaging or carry
bags or multilayered packaging or plastic sheets or like;

(g) “Plastic” means material which contains as an essential ingredient a high polymer such as polyethylene
terephthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi-
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate;

(h) “Plastic Packaging” means packaging material made by using plastics for protecting, preserving, storing and
transporting of products in a variety of ways.

(i) “Plastic Sheet” means plastic sheet is the sheet made of plastic;

(j) “Plastic Waste Processors” means recyclers and entities engaged in using plastic waste for energy (waste to
energy), and converting it to oil (waste to oil), industrial composting.

(k) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of reject or
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product.

(1) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-use consumer
after the intended use of packaging is completed and is no longer being used for its intended purpose.

(m) “Producer” means person engaged in manufacture or import of carry bags or multilayered packaging or plastic
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or
multilayered packaging for packaging or wrapping the commodity;

(n) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;

(o) "Recycling” means the process of transforming segregated plastic waste into a new product or raw material for
producing new products;

(p) “Reuse” means using an object or resource material again for either the same purpose or another purpose without
changing the object's structure;

(q) “Use of recycled plastic” means recycled plastic, instead of virgin plastic, is used as raw material in the
manufacturing process;

(r) “Waste Management” means the collection, storage, transportation reduction, re-use, recovery, recycling,
composting or disposal of plastic waste in an environmentally sound manner;

(s) “Waste to Energy” means using plastic waste for generation of energy and includes co-processing (e.g. in cement
kilns).

4. Obligated Entities:

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of
these guidelines namely: -

(M Producer (P) of plastic packaging;
(i) Importer (1) of all imported plastic packaging and / or plastic packaging of imported products;

(iii) Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and
Medium Enterprises, Government of India.;

(iv) Plastic Waste Processors
5. Coverage of Extended Producer Responsibility:
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility:
(i) Category |

Rigid plastic packaging;

(ii) Category 11

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic),
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches;

(iii) Category 111
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than
plastic);

(iv) Category IV
Plastic sheet or like used for packaging as well as carry bags made of compostable plastics.

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging
namely: -

(i) Reuse;
(i) Recycling;
(iiif) Use of recycled plastic content;

(iv) End of life disposal.
6. Registration:

(6.1) (@)The following entities shall register on the centralized portal developed by Central Pollution Control Board
namely: -

(i) Producer (P);
(i) 1mporter (1);
(iif) Brand owner (BO);

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting,

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized
Extended Producer Responsibility portal developed by Central Pollution Control Board.

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from
the next year.

(6.2)  The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board.

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line
centralized portal developed by Central Pollution Control Board.

(6.4) In case, it is found or determined that any entity registered on the on-line portal has provided false
information or has willfully concealed information or there is any irregularity or deviation from the conditions
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose
registration has been revoked shall not be able to register afresh for the period of revocation.

(6.5) In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states,
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However,
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for
the purpose, as per these Guidelines.

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as
required.

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners:

(7.2) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be
determined category-wise.

(7.2)  Producer (P):

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure):
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Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous
financial year as under: -

Ql(inMT)=(A+B)-
and the Extended Producer Responsibility target shall be determined category-wise , as given below

Extended Producer Responsibility target

Year Extended Producer Responsibility target
(as a percentage of Q1 - category-wise)
I 2021 - 22 25 %
I 2022 - 23 70 %
n 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure):

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste
(% of Extended Producer Responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(© End of life disposal (refer examples 1 to 3 in Annexure):

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress
or Central Pollution Control Board from time to time.

(if) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies

specified in Rule 5 (1) (b) of Plastic Waste Management Rules, 2016,

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -
Mandatory use of recycled plastic in plastic packaging

(% of plastic manufactured for the year)
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 11l 5 5 10 10

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in
such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand-
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop
mechanism for such exchange on the centralized online portal.

7.3 Importer (I):
(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure)

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and / or plastic packaging
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the
entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q2(inMT)=(A+B)-C
and the Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility target

(as a percentage of Q 2 - category-wise)
[ 2021 - 22 25 %
1 2022 - 23 70 %
11 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure)

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under extended producer responsibility Target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of extended producer responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60
Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(c) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.
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(i) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified
in rule 5 (1) (b) of Plastic Waste Management Rules, 2016, as amended.

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)
The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below.
Mandatory use of recycled plastic in plastic packaging

(% of imported plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category Il1 5 5 10 10

Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online
portal.

7.4 Brand Owner (BO):
a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure)

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise)
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer
plastic packaging in the last two financial years as under: -

Q3(nMT)=A+B

The Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility Target

(as a percentage of Q3 - category-wise)
I 2021 -22 25 %
I 2022 - 23 70 %
n 2023 -24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for reuse (refer examples 4 and 5 in Annexure):

l. The Brand Owner using Category | (rigid) plastic packaging for their products shall have minimum obligation
to reuse such packaging as given below: -

Provided that the reuse of Category | rigid plastic packaging in food contact applications shall be subject to regulation
of Food Safety and Standards Authority of India.

(1) Minimum obligation to reuse for Category I (rigid plastic packaging).

Year Target (as percentage of Category |
rigid plastic packaging in products sold
annually)
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A |Category | rigid plastic packaging with volume or weight equal or
more than 0.9 liter or kg but less than 4.9 litres or kg, as the case

may be
| 2025 — 26 10
I 2026 — 27 15
I [2027-28 20
IV [2028-29 and onwards 25

B Category | rigid plastic packaging with volume of weight equal or
more than 4.9 litres or kg.

[ 2025 — 26 70
I 2026 — 27 75
I [2027-28 80
IV |2028-29 and onwards 85

(nn The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic
packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall
provide this information on the centralized portal developed by Central Pollution Control Board.

(IV)  The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging
used under Category | by the obligated entities (Brand Owners).

I1. The quantity of Category I rigid plastic packaging reused during the year 2022 — 2023 and 2023-2024, shall be
reduced from the total plastic packaging used under Category I.

(© Obligation for recycling (refer examples 1 to 3 in Annexure):

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(d) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.

(if) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies
specified in rule 5 (1) (b) of the Plastic Waste Management Rules, 2016, as amended.

(e) Obligation for use of recycled plastic content (refer examples 6 in Annexure)
(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely:

Mandatory use of recycled plastic in plastic packaging



Page 39

28 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]
(% of manufactured plastic for the year)
Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 111 5 5 10 10

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis.
However, in such cases, the Producers, Importers & Brand-Owners  will have to fulfil its obligation of use of
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers,
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control
Board will develop mechanism for such exchange on the centralized online portal.

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or
Importer, respectively.

(7.5)  The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution
Control Board.

(7.6)  The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be
reviewed every five years based upon available technologies for meeting the Targets specified.

(7.7)  Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines
prepared by Central Pollution Control Board, inter alia based on the following criteria,

(i) package designing promoting reuse;
(i) package designing amenable for recycling;
(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment.

(7.8) In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards,
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not
be applicable for such material.

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus
Extended Producer Responsibility certificates:

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the
surplus for the following namely: -

0] Off setting previous year shortfall subject to clause 9.5;
(i) Carry forward for use in succeeding year;
(iii)  Sell it to other Producers, Importers & Brand-Owners.

(8.2)  Surplus in one category can only be used for off-setting, carry forward and sale in the same category. A
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or
recycle.

(8.3)  Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers
& Brand-Owners of the same category.

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution
Control Board will develop mechanism for such exchange on the centralized portal.

9. Imposition of Environmental Compensation:
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(9.2) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers &

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing,
controlling and abating environment pollution .

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non-
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental
Compensation shall be updated, as required.

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines.

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on
the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners
not operating in more than two states/Union Territory’s), Plastic Waste Processors which includes recyclers and other
waste processors — waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended
Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution
Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee.

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer
Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to
the Producers, Importers & Brand-Owners as given below, namely

(i) within one year of levying of EC: 75% return;
(i) Within two years 60% return;
(1ii) Within three years 40% return,

After completion of three years on environmental compensation getting due the entire environmental compensation
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by
Producers, Importers & Brand-Owners in later years as well.

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall
be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer
Responsibility implementation and approved by the Competent Authority in the Ministry.

10. Role of Producers, Importers & Brand-Owners:

(10.1) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall
be developed by Central Pollution Control Board as per these guidelines.

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of
Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be
maintained separately by Brand Owner.

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale
including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners.
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with
solid waste.
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma
prescribed by Central Pollution Control Board by the 30" June of the next financial year. Information on the reuse
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers
from whom the recycled plastic has been procured will also be provided.

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting
facilities)

(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform
procedure for registration within three months of the publication of these guidelines.

(11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th April of the
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the
centralized portal developed by Central Pollution Control Board.

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution
Control Board as also on the website of Plastic waste processors.

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year.

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self-
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations
by Producers, Importers & Brand-Owners.

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise.

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities.
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal.

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy,
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner.

12. Role of Central Pollution Control Board

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic
Waste Management Rules, 2016.

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers &
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee,
the Central Pollution Control Board as per guidelines so decided, will share the application fee with the concerned
State Pollution Control Board or Pollution Control Committee.

(12.3) The registration shall be done within two weeks from the submission of a complete application online by the
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules,
2016.

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Territory,
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control
Committee to take action.

(12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis,
by 30" September of the next financial year.

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic
Waste Management Rule, 2016.

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly
basis.

(12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6.

13. Role of State Pollution Control Board or Pollution Control Committee:

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers,
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction
as per the Plastic Waste Management Rule, 2016.

(13.2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal.

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations
under the Plastic Waste Management Rule, 2016.

(13.4) State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics
packaging material on a half-yearly basis.

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of
plastics. It may include the following based on implementation modality of Extended Producer Responsibility
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material
Recovery Facilities (MRFSs);

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is
proportionate to the area covered and the volume;

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities
or third parties carrying out waste management, and provide for the collection from all entities that have made use of
that offer; provide for the necessary practical arrangements for collection and transport;

(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling
in a registered facility by a recycler or its permitted end use in the designated manner.

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being
limited to areas where the collection and subsequent management is profitable.

(14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified
end uses.
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(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their
treatment and recycling or their identified end use.

15. Fulfilment of Extended Producer Responsibility Obligations

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers &
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution
Control Board or Pollution Control Committee, as the case may be.

16. Centralized Online Portal

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31
March 2022:-

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste.

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the
development of online web portal or platform.

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner.

17. Monitoring

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers &
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the
State or Union Territory to Central Pollution Control Board by 31* July of the next year.

18. Committee for Extended Producer Responsibility under PWM Rules

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman,
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for
effective implementation of Extended Producer Responsibility including amendments to Extended Producer
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding
and supervision of the online portal including approval of requisite forms or pro forma.

(18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National
Environmental Engineering Research Institute (NEERI), and three industry associations, and any other invitee as
decided by the chairperson of the committee.

ANNEXURE
Examples for Clause 7

Extended Producer Responsibility Target and Minimum level of recycling of plastic packaging waste
[Refer Clause 7.2 (a), (b) & (c), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)]
Example 1:
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Year 2022-23

Plastic packaging introduced in the market category-wise (100 MT
(Category Il Flexible plastic packaging)
Extended Producer Responsibility Target @ 70 % 70 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility - no

threshold has been prescribed

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and recycled as per
actuals

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and used for energy|
recovery, co-processing, road construction, waste to oil

etc. as per actuals

Example 2:

Year 2024-25

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 30%

Minimum 30 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
70 MT) may be used for energy recovery, co-processing,
road construction, waste to oil etc.

Example 3:

Year 2028-29

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 60 %

Minimum 60 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
40 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Reuse
[Refer Clause 7.4 (b)]
Example 4:

Year 2025 — 26 (Minimum obligation for reuse comes into effect)

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or

15 MT
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kilogrammes bUnion Territory less than 4.9 litres or|
kilogrammes

(Reuse @ 15 %; minimum obligation for reuse 10 %)

Fresh plastic packaging introduced (A)

85 MT

Extended Producer Responsibility target for compliance
@ 100% of (A)

85 MT

Minimum level of recycling of Category 1 plastic
packaging waste collected under Extended Producer
Responsibility @ 60%

Minimum 51 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

A maximum of 34 MT plastic packaging waste collected
may be used for energy recovery, co-processing, road

construction, waste to oil etc.

Example 5:

For Year 2022 - 23

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or
kilogrammes bUnion Territory less than 4.9 litres or
kilogrammes

10 MT

Fresh plastic packaging introduced (A)

90 MT

Extended Producer Responsibility Target @ 35 % of (A)

31.5 MT

Use of recycled plastic content

[Refer Clause 7.2 (d), 7.3 (d)]
Example 6:

Year 2025-26

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target as per clause 5.1
@ 100 %

100 MT

Minimum content of recycled plastic in packaging @ 10%

10 MT of plastic content in the packaging should be
recycled plastic

90 MT of virgin plastic content in packaging

Note : The principal rules were published in the Gazette
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F.No.B-11011/UPC-II/PWM (Direction)/2019-20 | €

| Date: ({ -.10.2020

To,

The Chairman,
All SPCBs/PCCs

Sub:- Directions under Sec 5 of EPA, 1986 to SPCBs/PCCs regarding
Registration of Plastic Brand owners/ Producers and fulfilment of
Extended Producer Responsibility as per provision of PWM Rules

WHERAS, the Ministry of Environment, Forest and Climate Change (MoEF&CC)
notified the Plastic Waste Management Rules 2016 in exercise of the powers
conferred under sections 3,6 and 25 of the Environment (Protection) Act, 1986 vide
Notification No. G.S.R 320 (E) dated March 18, 2016.

WHEREAS, Ministry of Environment, Forest and Climate Change amended PWM
Rules 2016 vide Notification No. G.S.R. 285(E) dated March 27, 2018.

WHEREAS, Under Rule 9(1) of Plastic Waste Management Rules, 2016 the
producers, within a period of six months from the date of publication of these rules,
shall work out modalities for waste collection system based on Extended Producers
Responsibility and involving State Urban Development Departments, either
individually or collectively, through their own distribution channel or through the local
body concerned;

WHEREAS, Under Rule 9(2) of Plastic Waste Management Rules, 2016 Primary
responsibility for collection of used multi-layered plastic sachet or pouches or
packaging is of Producers, Importers and Brand Owners who introduce the products
in the market. They need to establish a system for collecting back the plastic waste
generated due to their products. This plan of collection to be submitted to the State
Pollution Control Boards while applying for Consent to Establish or Operate or
Renewal.

WHEREAS, Under Rule 12(1) of Plastic Waste Management Rules, 2016 The State
Pollution Control Board or Pollution Control Committee shall be the authority for
enforcement of the provisions of these rules relating to registration, manufacture of
plastic products and multi-layered packaging, processing and disposal of plastic
wastes,;

Contd....2

= CENTRAL POLLUTION CONTROL BOARD
N watarur, a9 U§ WA uftadd WA g '

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

‘qftaer wae’ el oS TR, fReef-110032

Parivesh Bhawan, East Arjun Na‘gar, Delhi-110032
AT/ Tel : 43102030, 22305792, AAHTEE/Website : www.cpcb.nic.in
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WHEREAS, Under Rule 13(1) of Plastic Waste Management Rules, 2016 No person
shall manufacture carry bags or recycled plastic bags or multi-layered packaging
unless the person has obtained a registration from the State Pollution Control Board
or the Pollution Control Committee of the Union Territory concerned, as the case may
be, prior to the commencement of production;

WHEREAS, Under Rule 13(2) of Plastic Waste Management Rules, 2016 Every
producer or brand-owner shall, for the purpose of registration or for renewal of
registration, make an application in Form-| to

i. “The concerned State Pollution Control Board or Pollution Control
Committee of the Union territory, if operating one or two States or Union
Territories”; or

ii. “The Central Pollution Control Board, if operating in more than two States
or Union Territories”.

WHEREAS it is observed that several Brand owners/producers are operating without
registration from SPCB/PCC/CPCB as the case may be.

WHEREAS it is observed that several States/UTs have not registered any Brand
owner/Producer as per provision of Rule 13(1) of PWM Rules.

WHEREAS it is observed that several Brand owners/ producers who have applied for
Registration do not respond to queries raised by CPCB for considerably long duration
and are non-compliant as per provisions of PWM Rules during this period. The list of
such Brand owners/ producers along with the date of last correspondence from CPCB
is enclosed herewith.

WHEREAS it is observed that Brand owners/ producers do not respond to queries
raised by CPCB for Registration under provision of PWM Rules for long period during
and can be considered as non-compliant with provisions of PWM Rules during this
period. The list of such Brand owners/ producers along with the date of last
correspondence from CPCB is enclosed herewith.

WHEREAS Hon'ble NGT in its Order dated September 10, 2020 in the matter of O.A.
997/2020 and 28/2020 has observed that coercive measures have to be adopted by
SPCBs/PCC/CPCB to ensure that the Producers/Brand owners obtain Registration
and fulfil their EPR liability as per provisions of PWM Rules 2016.

NOW THEREFORE in view of above and in exercise of powers vested under Section
5 of EPA, following Directions are being issued to your office: :
e SPCBs/PCCs shall identify the Brand owners/ producers operating without
Registration from SPCB/PCC/ CPCB in their State/UT.
» SPCBs/PCCs shall take action against the defaulting units as per provisions
of Plastic Waste Management Rules, 2018 which shall include closure of
their operations, and levying Environmental Compensation,
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You are required to confirm receipt of this direction and file the response by
October 10, 2020 to this office.

/“
(Shiv Das Meena)
Chairman
Copy to:
1. Joint Secretary (CP Division) . For kind information please
Ministry of Environment, Forests &
Climate Change
Indira Paryavaran Bhawan, Jor Bagh
Road,New Delhi,110003
\32 Incharge, IT Division : For uploading on CPCB website

CPCB

(Prashani Gargava) %

Member Secretary
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Application for Registration with ©1'CB Currently Pencing with yPPItM

Sl. No. Name of [ rend-owners/ Producers
1z M/s. Panasonic India Pvt, Ltd.
12TH FLOOR, AMBIENCE TOWER, AMBIENCE ISLAND, NH-8, GURGAON Gurgaon HR
| 122002
2, M/s. Mahesh Edible Oil Indust ics Ltd.
3/14 AJUNGPURA -E DELHI DL 110 714 IN

3. M/s. Coromandel International I td.
1-2-10, SARDAR PATEL ROAD,SE( LIIDEIABAD HYDERABAD ANDHRA PRADESH TG
500003 IN

4. M/S. Indo Nissin Foods Pvt. L
1102 11th Floor, Raheja Towe!g,_wu: 1 wing, M.G Road Bangalore Bangalore KA 560001 N
B, M/s. Aculife Healthcare Pvt. L1 1.
Commerce House - V. Besides Vod: o112 House, Prahladnacar Corporate Road,
| Ahmedabad Ahmedabad GJ 380051 'Y S _ e
6. M/s. Daikin Air Conditioning Iridia Pvt Ltd.
ar 210, 1st Floor, Okhla Industrial Area. "l \ase 3, Delhi South Dolhi DL 110020 IN_
L M/s. Devyani Food Industries | i,
F-2/7 OKHLA INDUSTRIAL AREAF| /E | NEW DELHI DL 110020 IN
8. M/s. Srinivasa Farms Pvt, Ltd.
PLOT NO.82, KAVUR| HILLS, PHAS - ||, MADHAPUR HYDERABAD Hyderabad TG
- | 500081 IN -
9. M/s. N. Ranga Rao & Sons Pvi L id.
No.1553 Vanivilas Road Mysore My« i« KA 570004 IN
10. | M/s. Seco Tools India Pvt Ltd
AT NO. 582, PUNE NAGAR ROAD | )EGAON BHIMA TAL-SHIRUR, PUNE Pune MH
412216 IN
11. | M/s Vijay Solvex L td.
| BHAGWATI SADAN, SWAMI DAYA! A" DMARG, STATION ROAD, ALWAR RJ 301001 IN
12. | Mis Decpak VegF’l o Pvt. Ltd.
OLD INDUSTRIAL AFEA,ITARANA CAD, ALWAR 301 001 ALWAR RJ 000000 IN

13. | M/s. Herbalife Nutrition Intern:tional Pvt. Ltd.
| PARDHANANI WILSHIRE, No. 14, C DIMISSARIAT ROAD BANGALORE KA 560025
14, | M/s. M.C. Traders
‘ 2 K.M. Stone, Bagha Purana Ro-c, Nihal Singh Wala, Moga, Punjab
15. | M/s. Creamline Dairy Products LLd
) H.No.6-3-1238/B/21 Asif Avenue, Re biravan Road, Hyderabad TG 500082 IN

16. | M/s. ADM Agro Inclustries Latir % Vizag Pvt. Ltd.
Vatika Professional Point, 3rd Floor ¢ ol Course Extension Road, Sector 66 Gurugram
Gurgaon HR 122018 IN

17. | Mis. ADM Agro Industries Indx Pyt Ltd.
Plot No J-97, MIDC, Tarapur Industri | “rea Doripuja Road, [Near Mahavir Chambers, Boisar

Palghar Thane MH 401506 IN

18. M/s. Skoda Auto Volkswagen (ndlia Frivate Ltd.(SAVWIPL)

E -1, MIDC INDUSTRIAL AREA PH/ =L lIl VILLAGE NIGOJE MHALUNGE KHARABWADI
CHAKAN TAL KHED PUNE MH 410:.0 IN

19. | M/s. Dream Bake Pvt. Ltd.

296, Kalu Khan Road Boral KOLKAT ~ "WB 700154 IN
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20. | M/s. Microsoft Corporation (Indiz ) Pvt. Ltd,
" | 807, New Delhi House Barakhainba /2 -d New Delhi Central Delhi DL 110001 IN
21. | M/s. Liberty Oil Mills Ltd.
| VILLAGE BAMNETALUKA SHAHAF i THANE MH 421602 N
22. | M/s Ruchi Soya Industries Ltd.
RUCHI HOUSE, ROYAL PALMS, SUSVEY NO. 169, AAREY MILK COLONY,NEAR
o[- MAYUR NAGAR, GOREGAON (EAS ) 1 lumbai Mumbei City MH 400065 IN
23. | M/s. Baidyanath Ayurved Ehava Pyt, Ltd.
: 1 GUPTA LANE KOLKATA WE 00005
24. | M/s. Three-N-Products Pvt Ltd
—| 24-A SHIVAJI MARG NEW DELHI New Delhi DL 110015
25. | M/s. Natco Pharma Ltd.
| Nateo House , Hoad No.2, Banjara hills 'vderabad Hyclzrabad TG 500034 IN
26. | M/s. Tong Garden Food Mzrketin 1 Pvt, Ltd.
Plot no.72, Mahalaxami Industrial Esl- (- Vasna lyava,Sanand Viramgam Highway Sanand
. _| Ahmedabad GJ 382170 B
27. | M/s. Future Consumer Ltd.
Knowledge House, Shyam Nagar, Off o jeshwari Vikhroli Link Road,Jogeshwari(East)
| Mumbai MH 400060 IN :
28. | M/s. Mahindrz Summit Agriscience Ltd.
Mahindra Towers, Dr, G. M. Bhos ale |1: 1. P K Kurne Chowk, Worli MUMBAI Mumbai City
o MH 400018 IN -
29. | M/s. Milkfood Limited
BAHADUR( JARH DISTT PATIALALA L IJAB PB 147021 IN
30. | M/s. Viceo Laboratories . a
. |"25JERBAI WALIA ROADPAREL MU/t Al MH 400012
31. | M/s/ Uniglo India Pvt. Ltd.
5th Floor, Caddie Commercial Tower £ = city (DIAL) New Delhi South West Delhi DL
.| 110037IN o e
32. | M/s. CP Milk and Foods Pvt. Ltd
B-13, H ROAD MAHANAGAR EXTENS N, MAHANACAR LUCKNOW Lucknow UP
. 226006 .
33. | M/s. TechNov: Imaging Sysiems= () Ltd.
LAXMI MILLS ESTATE OFFDR E MOSE: ROAD MAHALAXMI MUMBAI MH 400011 IN
34. | MIs. Globus Industries and Seric o5 Ltd.
VILLAGE KHIPANWALI, TEH.FAZILKA, STT.FEROZEFPUR. FEROZEPUR PB 140056 |N

35. | M/s. Hitachi Air Conditioning Indiz Limited
9ITH FLOOR, ABHIJEET, MITHAIKHAL ! =1X ROADS AHMEDABAD GJ 380006 _
36. | M/s. Dharampal Premchand ! td.
| 4873 CHANDNI CHOWK DELHI DL 110005
37. | M/s. Godhawat Foods Internatior = Pyt Ltd.
PLOT NO. 427, A/ CHIPARI, TAL. SHI=( 'L, DIST. KOLHAPUR KOLHAPUR Kolhapur MH
‘ 416101 IN . _
38. | M/s. Godre| Tyson Foods Ltc.
Godrej One, 2rd Floor, Pirojshanagar Easlom Express Hichway, Vikhroli (East) Mumbai
o _Mumbai City [MH 400079 IN
39. | M/s. Provimi Animal Nutritior Indi= Pvt, Ltd.
1S5-40, KHB INDUSTRIAL AREA, YELAHAT KA NEW TOW N, BANGALORE Bangalore KA
560064 IN
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08.

b8,

P-24, Green Park Ex!ension, New [

SUPERIOR HOUSE 25, BAZAR | A\l

| DISTRICT, BANGAL JRE RURAL [/

M/s. V.V.V & Sons Edible Oils L.

POST BOX NO.:19 /43, BAZAAR VI UDHUNAGAR TN 620 001 IN
M/s. Piramal Enterprises Ltd.
Piramal Ananta, Agastya Corporate
M/s. Laxmi Snacks Pvt. Ltd.

11/12 ANAND INDUSTRIAL ESTAT “FORSAD CHOKDI ANAND GJ 388001 IN

M/s. Haier Appliances Ind. Pvi. | td.
| BUILDING NO. 1, OKHLA ESTATE 1 1ASE - Il DELHI South Delhi DL 110020
M/s. Avery Dennison India P\f' Ltd

| New Delhi South Delhi DL 110016 IN
M/s. Colgate Palmotive (Indiz’ le

Fashion Suitings Fvt. Ltd.

RCM WORLD, SPL-G, RIICO GROV/TH CENTRE POST- S
HAMIRGARH BHILWARA RJ 31105 'N
M/s. B. N. Agntech Limited
BUILDING NO.5, S/, DLF INDL Al 7
NAGAR NEW DELH! North Delhi D! 110015 IN
M/s. Dlecta Foods Pvt. Ltd

36, RAJNIGANDHA SHOPPING Cl
EAST MUMBAI MH < 00063 IN

SWARODOPGANJ | V

M/s. Moon Beverages Pvt. Ltd.

M/s. Aakash Glopa| Foods Ltd.
13/1/5,16/2,17/4 Village Kumedi Te
M/s. Philips India Ltd.

I Sanwer Indore Indor: MP 453551 IN

3rd Floor, Tower A, DLF IT Park, 0¢ Block /.F Major Arterial Road, New Town (Rajarhat)

Kolkata WB 700156

M/s. Soothe Healtcare Pvt. Ltd.
Shop No. 2, Second Floor, Corner |
South Delhl DL 110017 IN

M/s. Saurashtra Cement Ltd.

NR RAILWAY STATIONRANAVAY /ANAVAV GJ 360560 I
M/s. Gujarat Sidhe= Cement Lid
Sidheegram, PO Prashnawada BO iz

Junagadh GJ 362275 IN

M/s. Haldiram Ethnic Foods (P) |
B-1/H-3, Mohan Co-cperative Indus

DL 110044 IN

M/s. Agra Oil and General Indus vies Lid.
PLOT NO, 238, VILLAGE UATTAR 1
LUCKNOW I_‘ucknow UP 226028

M/s. Field Fresh Foods Pvt. Ltd.

C 2, First Floor, Plot No, 16, Udyog /ilar, Fhase IV, Gurgacn HR 122015 IN
M/s. Toyota Kirloskar Motor Pvi. Lid.

PLOT NO.1, BIDADI INDUSTRIAL- \"
'RICT, KA 562108 IN
M/s. Bharat Foods Co~operat|vc ' T

Plot No.186, Sector 4, Near Oslo © i IE‘
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=1k, Opp. Fire Brigade. Kamani Junction, L
Kurla (West), Mumbai Mumbai Gity f=} 400070 IN

NEAR MOTI NAGAR METRO STATIO,

" RE, 18T FLOOR, GOKULDHAM, GOREGAON

£, BENGALI MARKET NEW DELHI DL 110003 IN

ket Malviya Nagar, New Delhi-110017 New Delhi

Sutrapada SO Taluka, Dist Gir Somnath Sidheegram

rigl E*ai:_.te Main Mathurz Road, New Delhi New Delhi

INA FAIZABAD ROAD TIWARI GANJ CHINHAT

A RAMANAGARA TALUK, BANGALORE RURAL
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‘ Gandhidham 370201
60. | M/s. Hetero Drugs Pvt, Ltd.

7-2-A2, HETERC CORPORATE INDUS ™ 12IAL ESTATE SANATHNAGAR HYDERABAD
| TG 500018 IN
61. | M/s. Super Market Groceries Pvt. | t
FAIRWAY BEUSINESS PARK, 2ND, 71+ \ND 8TH FLO IR, CHALLAGHATTA VILLAGE,
BEHIND DELL, DOMLUR BANG/.LOI ‘angalore KA 560071 IN

62. | M/s Modi Distillery
| 7. RAJ NIWAS MARG DELHI DELHI [l 100000 IN
63. | M/s. Itone (India) Pvt. Ltd.
312 Floor 3,Plot 541, Jogani Ind Estate S «napati Bapat Viarg,near Madhani Ind Estate Dadar
| (West) Mumbai Mumbai City MH < 000" ¢
64. M/s. DS Drinks and Bevcrages Pvi. l
4828/24, PRAHLAD LANE, ANSAR]| 12 :D, DARYAGANJ NEW DELHI Central Delhi DL
‘‘‘‘‘ 110002 _ T
65. | M/s. Wrigley India Pvt. Ltd.
| 206 OKHLA INDUSTRIAL ESTAT = PHAUE - Il NEW DELHI DL 110020
66. | M/s. Rakesh Eatables & General Proc lc:ts Pvt. Ltd.
| B-4, INDUSTRIAL AREA HAJIPUR Vais! ali BR 844101
67. | MIs. Zuari Cement Ltd.
Krishna Nagar — ©16 311,Yerraguitla, 1+ — Kadapa, Al dra Pradesh, India.
68. | M/s. Dlnshefw s Dalry Foods Pvt, Lid.
| GITTIKHADAN GOREWADA ROAD N ‘UR NAGPUR MH 440013
69. M/s. GlaxoSmithKline Pharmaceutica's Limited
- Dr. Annie Besant Road Worli Muiy »ai- - 0 30
70. | M/S. MSN Laboratories Pvt. Ltc!. :
MSN HOUSE, PLOT NO. C 24, SANATH |AGAR INDUSTRIAL ESTATE, SANATH NAGAR
| HYDERABAD TG 500018
71. | M/s. Saj Foods FProducts Pvt. Lid.
5/1 ACHARYA JAGADISH CHANLRAL ) RD CALCUITA WB 700020
72. | Mis. Waghmare Food Products Pvt. | 1.
56, OLD BAGADCANJ, OPPOSITE - GA SABAI GHAT, NAGPUR MH 440008
73. | M/s. Shalimar Nutrients Private Lirr ite d
46C CHOWRINGHEE ROAD, EV=REST HOUSE 17TH FLOOR, SUITE NO. 17A, B & C
KOLKATA W8 700071
74. | M/s. Ozone Procon Pvt. Ltd.
FF/25, Orchid the Shopping Mall, B/s. Bhgwan (Goverdhan) Party Plot, Opp. Thaltej Lake,
__| Thaltej Ahmedabad Ahmedabad G SBf 069
75. | M/s. RayBan Surn Optics India
SP810-811, ROAD NO.20 RIICO INDUS  RIAL AREA, PHASE-Il. BHIWADI ALWAR Alwar
_|RJ301019
76. | M/s. Cloudtzil India (P) Ltd.
Ground Floor Rear Portion, H-9, Sloc 1 Mohan Cooperative Industrial Area, Mathura
___ | Road ,Delhi DL 110044
77. | Mis. KELLOG India Pvt. Ltd.
| PLOTNOL22 L3 |DCTALOJA RAIGA ) MH 410208
78. | M/s. Mars Internztional Pvt. Ltd.
_A4658-A, NO, 21 ANSARI ROAD, DARY/\ (:ANJ NEW DELHI Central Delhi DL 110002
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CENTRAL POLLUTION CONTROL BOARD
DELHI

NOTICE FOR REGISTRATION OF PRODUCERS, IMPORTERS & BRAND-OWNERS
UNDER PROVISION OF PLASTIC WASTE MANAGEMENT(PWM) RULES
(As per provisions 9 (1&2) &13(2) of PWM Rules, 2016, as amended)

Producers, Importers & Brand-owners (PIBOs) are required to fulfill Extended
Producers Responsibility (EPR) for the plastic waste generated dué to the products
introduced by them in the market. EPR is responsibility of a producer/ importer/ brand-
owner for environmentally sound management of the product till the end of its life.

PIBOs are required to obtain registration from CPCB, if operating in more than two
States/ UTs and from concerned SPCB/PCC, if operating in one or two States/UTs only.

This notice is being issued to inform all the PIBOs to obtain Registration from
CPCB/SPCB/PCC (as applicable). Those PIBOs who have not yet applied for registration
are informed that they shall submit application for registration complete in all respects, to
CPCB (for those operating in more than two States/UTs) latest by May 15, 2021. Action,
as deemed fit under the Environment (Protection) Act, 1986, including levying of
Environmental Compensation and closure of PIBO’s operations, shall be taken against
defaulters.

CPCB reserves the right to take such action as deemed fit under Environment
(Protection) Act, 1986 for violation by the concerned PIBO for the period prior to grant of

registration.

(Member Secretary)
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CENTRAL POLLUTION CONTROL BOARD
DELHI

NOTICE FOR
REGISTRATION OF PRODUCERS, IMPORTERS & BRANDWONERS (PIBOs)
UNDER PROVISION OF PLASTIC WASTE MANAGEMENT (PWM) RULES
(As per provision 9(1&2) & 13(2) of PWM Rules, 2016, as amended)

No. B-17011/7/PWM/2021 June 16, 2021

In continuation of Notice No. B-17011/7/PWM/2021 dated May 14, 2021 issued by CPCB
on the subject, this is to inform that in view of prevailing Covid pandemic conditions, the

last date for submission of complete application to CPCB by PIBOs (for those operating

in more than two States/UTs), who have not yet applied for Registration, is hereby
extended to August 01, 2021.

(Member Secretary)
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Annexure

Guidelines for the Disposal of Non-recyclable Fraction
(Multi-layered) Plastic Waste

(As per Rule ‘6(2)(d) & 9(2)’ of Plastic Waste Management Rules, 2016, as amended 2018)

CENTRAL POLLUTION CONTROL BOARD

(Ministry of Environment, Forest and Climate Change, Government of India)
‘Parivesh Bhawan’ C. B. D. Cum-Office Complex,
East Arjun Nagar, Shahdara, Delhi-110032
(April, 2018)
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5.33 Disposal of non-recyclable plastic waste by Plasma Pyrolysis Technology (PPT):
5.3.3.1 Major Components of PPT System

CONTENTS: -
1 Background: 2
2 Definitions: 2
3 Sources of non-recyclable plastic waste: 3
4 Quantification of non-recyclable plastic waste generated in India: 3
5 Management of Non-recyclable plastic waste: 4
5.1 Collection, Segregation & Transportation: 4
5.2 Extended Producers Responsibility (EPR): 5
5.3 Management /Disposal Options: 5
53.1 Minimizing the waste generation: 6
5.3.2 Co-processing of non-recyclable plastic waste in cement plants: 6
7
7
9

Annexure-1



Page 57

1. Background:

Plastic products have become an integral part in our daily life as a basic need. Its
broadrange of application is in packaging films, wrapping materials, shopping and garbage
bags, fluid containers, clothing, toys, household & industrial products and building materials. It
is a fact that plastics will never degrade and remains on landscape for several years. The
recycled plastics are more harmful to the environment than the virgin products due to mixing
of colour, additives, stabilizers, flame retardants etc. Further, the recycling of a virgin plastic
material can be done 2-3 time only, because, after every recycling, the strength of plastic
material is reduced due to thermal degradation.

The Government of India notified Plastic Waste Management (PWM) Rules, 2016, as
amended 2018 as amended 2018 by superseading Plastic Waste (Management & Handling)
Rules, 2011. As per the Rule ‘6(2d)’ of PWM Rules, 2016, as amended 2018, processing and
disposal of non-recyclable fraction of plastic waste shall be in accordance with the Guidelines
issued by the Central Pollution Control Board. In compliance of the direction, the Central
Pollution Control Board has prepared the “Guidelines for the Disposal of Non-recyclable
Plastic Waste”. Thereafter, processing and disposal of non-recyclable fraction of plastic waste
(mainly comprises of thermoset plastic waste) shall be in the accordance with the said
Guidelines, as amended from time to time. However, disposal of thermoset plastic waste shall
be in the accordance with Guidelines issued by CPCB, titled as “Guidelines for disposal of
Thermoset Plastic Waste including Sheet Moulding Compounds (SMC)/Fibre Reinforced
Plastics (FRP)”, as amended time to time.

2. Definitions:

Some of the important terminilogies, as defined in the Plastic Waste Management
(PWM) Rules, 2016, as amended 2018,are given below:

a. Plastic:
As per Rule ‘3(0)'of PWM Rules, 2016, as amended 2018, plastic means material which

contains as an essential ingredient a high polymer such as polyethylene terephthalate, high
density polyethylene, vinyl, low density polyethylene, polypropylene, polystyrene resins,
multi-materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate,
polybutylene terephthalate.

b. Multilayer Packaging:

As per Rule ‘3(n)’ of PWM Rules, 2016, as amended 2018, Multilayer Packaging means
any material used or to be used for packaging and having atleast one layer of plastic as the
main ingredients in combination with one or more layers of materials such as paper, paper
board, polymeric materials, metalised layers or aluminium foil, either in the form of a laminate
or co-extruded structure.

As per Rule 9(2)-Primary responsibility for collection of used multi-layered plastic sachet
or pouches or packaging is of Producers, Importers and Brand Owners who introduce the
products in the market. They need to establish a system for collecting back the plastic waste
generated due to their products. This plan of collection to be submitted to the State Pollution

2
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Control Boards while applying for Consent to Establish or Operate or Renewal. The Brand
Owners whose consent has been renewed before the notification of these rules shall submit
such plan within one year from the date of notification of these rules and implement with two
years thereafter.

As per Rule ‘9(5)'of PWM Rules, 2016, as amended 2018, no producer shall on and after
the expiry of a period of Six Months i.e. after 30™" Sepetember, 2016 from the date of final
publication of these rules in the Official Gazette manufacture or use any plastic or multilayered
packaging for packaging of commodities without registration from the concerned State
Pollution Control Board or the Pollution Control Committees, following shall be complied:- As
per Rule 13(2)- Every producer or brand-owner shall, for the purpose of registration or for
renewal of registration, make an application in Form-I to

i. “The concerned State Pollution Control Board or Pollution Control Committee of the Union
territory, if operating in one or two States or Union Territories”; or
ii. The Central Pollution Control Board, if operating in more than two States or Union
Territories”.
c. Recycling:

As per Rule ‘3(t)of PWM Rules, 2016, as amended 2018, recycling is the process of

transforming segregated plastic waste into a new product or raw material for producing new

products.

d. Non-recyclable fraction of Plastic Waste:
Non-recylable fraction of plastic (here onwards refered as non-recyclable plastic) is the

plastic which can not be recycled by conventional recycling methods i. e., plastic waste which
can not be remoulded on heating. Such material mainly comprises of multilayered structure,
which may be made from thermoset or thermoplastic material, but due to complex structure, it
can not be separated, hence called as non-recyclable. Multilayer plastic is generally used in the
packaging industry where better barrier properties are required for food, pharmacueticals,
electronic goods etc. Multilayer laminates are produced by joining various input materials such
as aluminium foil, polyethylenetherephtalate (PET), polypropylene (BOPP), polyethylene (PE) &
paper etc.

3. Sources of non-recyclable plastic waste:

S.No. | Sources Uses
1 Food packaging Multilayered films are used for packing of biscuits,
| namkeen, chips, edible oil, juices etc. o
2 Pharmacuetical & Multilayered packing for packing of medicines, tablets and
cosmetics products cosmetics etc.
3 Electrical and Multilayered films such as bubble raps, laminates are used
electronic goods for packing of electrical and electronic items etc.
4 Item used for food Thermocol products such as plates, cups etc. are used for
storage & serving serving food, tea, coffee etc. Also used as fillers in packing
of goods/items etc.

4. Quantification of non-recyclable plastic waste generated in India:
As per the study conducted by Central Pollution Control Board (CPCB) in 60 major cities

of India (2012), it has been observed that around 4059 T/day of plastic waste is generated from
these cities. The fraction of plastic waste in total Municipal Solid Waste (MSW) varies from

3
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3.10% (Chandigarh) to 12.47% (Surat). Average plastic waste generation is around 6.92% of
MSW. With extrapolation of per capita plastic waste generation data from 60 major cities, it is
estimated that approximately 9. 46 million tons per annum of plastic waste is generated in
India, which is around 25,940 T/day. As per the results of the study, out of total plastic waste,
around 94% waste comprises of thermoplastic content, which is recyclable such as PET, LDPE,
HDPE, PVC etc. and remaining 6% belongs to the family of thermoset and other categories of
plastics such as SMC, FRP, multi-layered, thermocol etc. , which is non-recyclable. As per an
estimation, every year approximately 0.56 million tons of non-recyclable plastic waste is
dumped in India.

5. Management of Non-recyclable plastic waste:

The use of plastic products/item specillay for packaging & food servings have simplified
the modern life. At the same time, the extensive use of plastic products/items in every walk of
life have caused serious plastic waste management problems. The handling of increased
amount of plastic waste has become a serious issue globally specially in India and is also a
cause of depletion of petroleum resources, which are an essential requirement of the mankind.

5. 1 Collection, Segregation & Transportation:

5.1.1. At present, no system exists with Urban & Rural Municipal Bodies for collection,
segregation & transportation of all kind of plastic waste including multilayer plastic
waste. However, as per Rule “6” of the Plastic Waste Management Rules, 2016, as
amended 2018: -

1. Every Urban Local Body and Gram Panchayat shall be responsible for development and
setting up of infrastructure for segregation, collection, storage, transportation, processing
and disposal of the plastic waste either on its own or by engaging agencies or producers.

2. The Urban Local Body and Gram Panchayat shall be responsible for setting up,
operationalisation and co-ordination of the waste management system and for performing
the associated functions, namely:-

a. Ensuring segregation, collection, storage, transportation, processing and disposal of
plastic waste;

b. ensuring that no damage is caused to the environment during this process;

c. ensuring channelization of recyclable plastic waste fraction to recyclers;
ensuring processing and disposal on non-recyclable fraction of plastic waste in
accordancewith the guidelines issued by the Central Pollution Control Board;

e. creating awareness among all stakeholders about their responsibilities;

f. engaging civil societies or groups working with waste pickers; and

g. ensuring that open burning of plastic waste does not take place.

3. The Urban Local Body and Gram Panchayat for setting up of system for plastic waste
management shall seek assistance of producers and such system shall be set up within one
year from the date of final publication of these rules in the Official Gazette of India.

4. The Urban Local Body and Gram Panchayat to frame bye-laws incorporating the provisions

of these rules.”
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5. 2 Extended Producers Responsibility (EPR):

As per the Rule “9(1)” of the Plastic Waste Management Rules, 2016, as amended 2018
“The producers, within a period of six months from the date of publication of PWM Rules,
2018, (i. e. after 27 March, 2018), shall work out modalities for waste collection system based
on Extended Producers Responsibility and involving State Urban Development Departments,
either individually or collectively, through their own distribution channel or through the local
body concerned.

5. 3 Management /Disposal Options:

The most prefered options are:

(i) Minimizing the waste generation

(ii) Co-processing in cement kilns

(i) Disposal of non-recyclable plastic waste by plasma pyrolysis technology

(iii) Disposal in secured landfills

Based on the various options practiced globally for disposal of non-recyclable plastic
waste, the waste management hierarchy, recommendations. on collection & disposal are
illustrated in Fig - 1:

Figure — 1: Collection and Disposal of Non-recyclable Plastic Waste

Sources of Non-recyclable Plastic Waste Generation through their use in
e Food packaging
e Pharmaceutical & Cosmeticproducts
e Electrical and electronic goods
e Plastic products/items used for food servings

Collection by v Collection by
manufacturing/waste generating Municipal Authorities
industries through EPR

Co-processing in cement kilns for complete
recovery of material & energy value present in
the plastic waste

Disposal of non-recyclable plastic
waste by Plasma Pyrolysis
Technology

Secured
.andfillin
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5.3.1 Minimizing the waste generation:

The most preferred option is minimization of use of non-recyclableplastic products &
promoting use of alternate material, which could be easily recyclable/reusable/degradable and
compostable.

5.3.2 Co-processing of non-recyclable plastic waste in cement plants:

Co-processing is a more environmentally friendly and sustainable method of waste
disposal as compared to land filling and incineration because of reduced emissions and no
residue after the treatment. Co-processing refers to the use of waste materials in industrial
processes as alternative fuels or raw material (AFR) to recover energy and material from them.
Due to the high temperature in cement kiln, all types of wastes can be effectively disposed
without any harmful emissions. As per the Basal Convention, variety of wastes including
hazardous wastes, get disposed in an environmentally safe and sound manner through the
technology of co-processing in cement kiln. Disposal of non-recyclable plastic wastes through
co-processing is practiced in many countries as a regular method for their environmentally
sound disposal. Figure 2. shows the flow diagram of the cement kiln with the facility for co-
processing of plastic waste.

: l New susprenishon prebeater
: " '._ & Y I
| Limestone 4+
] Silica stone ; I l l
iron materiat £
Slag ‘ l ] [Gymum ]
[—_—--' — B Y112 i I_

Ravr materisl cryer Rotary hiin

Waste Inciraration Ashe

Figure — 2: Flow Diagram for Co-processing of Plastic Waste in Cement Kilns

5. 3. 2.1 Pre-requisites for Co-processing of non-recyclable plastic waste in cement plants:

Following should be considered as a prerequisite for permitting Co-processing of non-
recyclable plastic wastes in cement plants.

a) The producers of non-recyclable plasticc major users like food packaging,
pharmaceuticals, multilayer film manufacturing industries etc. in consultation with local
body can arrange to collect the non-recyclable plastic waste in packed form and
transport to cement plants for proper mangemnet. The record of quantity generated
and handed over to cement plants shall be mainted by the producers.
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b) The cement plants shall maintain a record of quantity received and utilised by them.

c) The producers of non-recyclable plasticc major user likefoodpackagiung,
pharmaceuticals, multilayer film manufacturing industries etc. shall assist the cement
plants for establishment of required facilities for utilization of non-recyclable
plasticlikeshredding, feeding system, safety measures as applicable for co-incineration.
The cement industries should set-up online emission monitoring for PM, SO; and NOXx,
and stack monitoring of heavy metals, dioxin and furans based on Extended Producers
Responsibility.

d) The co-processing of the non-recylable plastic waste in cement kilns shall follow the
emission standards as notified by Ministry of Environment, Forest and Climate Change,
in notification titled as “Environment (Protection) Third Amendment Rules, 2016”, dated
10. 05. 2016 (Annexure-I).

5. 3. 3 Disposal of non-recyclable plastic waste by Plasma Pyrolysis Tecnology (PPT):

Plasma pyrolysis is one of the technologies which can be opted for disposal of non-
recyclable plastic waste such as such as thin carry bags, metalized and multi layer pouches etc.
In Plasma Pyrolysis, high temperature(around 2000°C) is produced using plasma torch in
oxygen starved environment to destroy plastic waste efficiently and in an ecofriendly manner.
Plasma is a fourth state of matter after solid, liquid and gas. It is the most active state of
matter. Hot plasma which is generated using plasma torch and power supply is used for the
disposal of waste. There are two types of plasma arcs: transferred arc and non-transferred arc.
Graphite plasma torch is used for the disposal of plastic waste. Plasma torch has three graphite
electrodes (one anode and two cathodes). These electrodes are connected with power supply.
Plasma arc is produced among these electrodes. Plasma torch converts electrical energy into
heat energy and this heat is used to heat the primary chamber. In plasma pyrolysis the most
likely compounds which are produced include carbonaceous matter, methane, carbon
monoxide, hydrogen, carbon dioxide and water molecules.

5. 3. 3. 1 Major Components of PPT System

Figure 3 shows the flow diagrams for the plasma pyrolysis technology for the disposal of
plastic waste. Following are the major components of any Plasma Pyrolysis System for disposal
of Platic Waste:

a. Plasma Torch & Power Supply:

Plasma torch comprises of three graphite electrodes (one anode and two cathodes). The
graphite plasma torch produces non-transfer arc. DC power supply is used to produce plasma
arc. Plasma torch converts electrical energy into heat energy, which is used to heat the primary
chamber where pyrolysis takes place.

b. Feeder:

Arrangement for feeding waste to primary chamber.
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c. Primary Chamber:

Primary chamber is the rectangular steel chamber with refractory lining. Temperature in this
chamber is generally more than 1000°C near pyrolysis zone and more than 650°C, close to

chamber wall.

d. Secondary Chamber:

Secondary chambers are cylindrical in shape, having refractory linning to reduce heat loss.
Electrically operated igniter are used to ignite combustible gases coming from primary
chamber. Temperature in this chamber varies between 800°C to 1000°C.

e. Scrubbers:

Venturi and secondary scrubbers are used for quenching as well as for scrubbing the gases.

f. Induced Draft Fan and Chimney:

The gases such as CO,, H,0 are released in the environment using induced draft fan.

Waste Material To chimney
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FEEDER L HIDUCED
DRAFY
SCRUBER J FAll
SECOIDARY -
CHAMBER O
PRIMARY DUFYEER (g
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ouT
%ch,'.“ WATER TAlIK
r ==
| R — ===

Figure — 3: Flow diagram for Plasma Pyrolysis System for Disposal of Plastic Waste

g- Cost Aspects:

Approximately cost of equipments machineries for 0.3 T/day capacity is around X50.0
lacs and for 1 Ton/day capacity is approximately X1.0 Crore, excluding operational and
maintenance cost. It has been estimated, if heat energy recovery system start with this type of
system, the payback period of plasma pyrolysis plant of 1 Ton/day, capacity is around 5 years,
thenafter this system can be profitable.
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Annexure-1

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi. the 1(0th May, 2016

G.S.R. 497 (E). - In exercise of powers conterred by sections 6 and 25 of the Environment (Protection) Act,

1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment

(Protection) Rules, 1986, namely :-

. Short title and commencement - (1) These rules may be called the Environment (Protection) Third Amendment

Rules, 2016.

(2) They shall come into force on the dale of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986.-

(a) in schedule 1, after serial number 10 and the entries relating thereto, the following serial number and entries shall

be inserted. namely:-

“S. No. Industry Paramcter Standards
(1 (2) (3) 4)
“10A. Cement Plant A- Emission Standards
with co- Rotary Kiln — with co-processing of Wastes
processing of Date of Location Concentration not to
wasles Commissioning exceed, in mg/Nm’
(a) (b) (c)
Particulate on or after the date | anywhere in  the 30
Matter (PM)* of notification country
(25.8.2014)
betore the date of | critically  polluted 30
notification area or urban centres
(25.8.2014) with population
above 1.0 lakh or
within its periphery
of 5.0 kilometer
radius
other than critically 30
polluted area or
urban centres
S0,* irrespective of date | anywhere in the 100, 700 and 1000 when
of commissioning | country pyritic sulphur in the
limestone is less than
0.25%, 0.25 t0 0.5% and
more than 0.5%
respectively.
NOx* After the date of anywhere in the (1) 600
notification country

(25.8.2014)

Before the date of
notification

anywhere in the
country

(2)800 for rotary kiln
with In Line Calciner
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(25.8.2014) (ILC) technology.

(3) 1000 for rotary kiln
using mixed slream
of ILC, Separate Line
Calciner (SLC) and
suspension pre-heater
technology or SLC
technology alone or
wilhout calciner.

HCl 10 mg/Nm*
HF | mngm"

TOC 10 mg/Nm' *+

Hg and its compounds 0.05 mEme’

Cd +TI and their compounds 0.05 mg/Nm’
Sb+As+Pb+Co+Cr+Cu+Mn+Ni+V and 0.5 mg/Nm'

their compounds
Dioxins and Furans 0.1 ngTEQ/ Nm®

Nofe: The abbreviations used in the Table shall mean as under: SO»- Sulphur dioxide; NOy
- Oxides of Nitrogen; HC| ~ Hydrogen Chloride; HF — Hydrogen Flouride; TOC - Total
Organic Carbon; Hg — Mercury: Cd ~ Cadmium; T! — Thallium; Sb - Antimony; As —
Arsenic; Pb — Lead; Co - Cobalt; Cr — Chromium; Cu — Copper; Mn — Manganese; Ni —
Nickel: and V - Vanadium.”;

* The concentration values and timeline for implementation in respect of PM, SO, and
NOx shall be governed in accordance with the provisions under notification published vide
GSR No. 612 (E), dated the 25" August, 2014 and amended from time 1o time.

*¥Permitting authority may prescribe separate standards on case to case basis, if Total
Organic Carbon (TOC) does not result from the co-processing of waste.

(a) The height of each individual stack connecled to Kiln, Clinker Cooler, Cement
Mill, Coal Mill. Raw Mill, Packaging section. etc. shall be of a minimum of 30
metres or, as per the formula H = 14 (QI)""‘ and H=74 (QZ)O'27 whichever is more.
where “H™ is the height of stack in metres and Q1" is the maximum quantity of
SO expected to be emitted in kg/hr and “Q2" is the maximum quantity of PM
expected Lo be emitied in tonnes/hr through the stack at 100 percent rated capacity
of the plant;

(b) The monitored values of SO, NO, HCI, HF, TOC, Metals and Dioxins and Furans
at main kiln stack shall be corrected to 10% Oxygen, on dry basis and the norms for
S0, NO_ HCL. HF, TOC, Melals and Dioxins and Furans shall be applicable to
main kiln stack and the norms for Paniiculate Matter (PM) shall be applicable to all
the stacks in the plant. PM, SO. NO, shall be monitored continuously. HCI. HF,
TOC, Melals and Dioxins and Furans shall be monitored once in a year:

(¢) Scrubber meant for scrubbing emissions shall not be used as quencher and plants
having separate stack for gaseous emission for the scrubbing unit. the height of this
stack shall be at least equal to the main stack.

B- Service waste water (with co-processing of wastes)
All efforts shall be made by the industry for ‘zero discharge’ of service wastewater and in
case, Lhe industry prefers to discharge service wastewater, the following norms shall be
complied with:

Concentration not to exceed, milligram per litre
(except pH and temperature)

pH 55109.0

Suspended Sofids 100

10

Page 65



Page 66

[T 1-@vE 3(i)] MRA 1 TSTTT 1 AHYRY 7
Oil and Grease 10
Temperature not more than 5°C higher than the intake water
temperature

C- Storm water
(I)  Storm-water shall not be allowed to mix with etfluent, treated sewage, scrubber
walter and or or floor washings.
(I) Storm-water within battery limits of industry shall be channelised through separate
drain(s).”.

(b)  in Schedule VI, under ‘Part-D’ relating to General Emission Standards, in item IlI relating to Load or Mass based
standards, after serial number 10 and the entries relating thereto, the following serial number and entries shall be

inserted. namely:-

(1) (2) (3) )
“10A Cement Plants (with co- | Rotary kiln based plants (Particulate | 0.125 kg/ tonne of clinker.”.
processing) Matter from raw mill, kiln and pre-
calciner system put together)

[F. No.- Q-15017/30/2007-CPW|
Dr. RASHID HASAN, Advisor

Note .- The principal rules were published in the Gazette of India, Extraordinary, Part 11, Section 3.Sub-section (i), vide
number S.0. 844 (E), dated the 19" November, 1986 and subsequently amended vide the following notifications,
namely:-

S.0. 433 (E), dated the 18" April 1987; G.S.R. 176(E), dated the 2™ April, 1996; G.S.R. 97 (E), dated the 18" February,
2009; G.S.R. 149 (E), dated the 4™ March , 2009; G.S.R. 543(E), dated the 22™ July,2009; G.S.R. 739 (E), dated the 9"
September, 2010; G.S.R. 80%E), dated. the g October, 2010, G.S.R. 215 (E). dated the 15" March, 2011; G.S.R.
221(E), dated the 18" March, 2011; G.S.R. 354 (E), dated the 2™ May, 2011; G.S.R. 424 (E), dated the 1* June, 2011;
G.S.R. 446 (E), dated the 13" June, 2011; G.S.R. 152 (E). dated the 16" March, 2012; G.S.R. 266(E), dated the 30"
March, 2012; and G.S.R. 277 {E), daled the 31" March, 2012; and G.S.R. 820(E), dated the g November, 2012; G.S.R.
176 (E), dated the 18" March, 2013; G.S.R. S35(E), dated the 7" August, 2013; G.S.R. 771(E), dated the 11" December,
2013: G.S.R. 2(E), dated the 2™ January, 2014; G.S.R. 229 (E), daled the 28" March, 2014; G.S.R. 232(E), dated the 31*
March, 2014; G.S.R. 325(E), dated the 07" May, 2014, G.S.R. 612, (E), dated the 25" August 2014; G.S.R. 78%(E),
dated the 11" November 2014; $.0. 3305(E), dated the 7" December, 2015; S.0.4(E), dated the 1* January 2016; G.S.R.
35(E), dated the 14" January 2016 and lastly amended vide notification G.S.R. 281 (E), dated the 7" March, 2016.
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